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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
M.A. No. 02/2021 in
ORIGINAL APPLICATION No.71 OF 2020

IN THE MATTER OF:

Gavinolla Srinivas
.... Applicant

Versus

Union of India &Ors.
Respondent

REPLY AFFIDAVIT ON BEHALF OF UNION MINISTRY OF JAL SHAKTI,
NEW DELHI RESPONDENT NO.2 AND KRISHNA RIVER MANAGEMENT
BOARD, HYDERABAD RESPONDENT NO.5

PARAWISE REPLY:

1. Department of Water Resources, River Development & Ganga Rejuvenation,
Ministry of Jal Shakti vide letter. No. R-21012/2/2020-PenRiv-MoWR dated
19th May 2020 (Annexure-Al), directed Krishna River Management Board
(KRMB]) to further direct the State of Andhra Pradesh, not to go ahead with
the proposed Rayalaseema Lift Scheme (RLS) till the same are appraised by
KRMB/Central Water Commission (CWC) and sanction of Apex Council is
obtainéd, as it is provisioned under para 7 of the eleventh schedule of
Andhra Pradesh Reorganisation Act, 2014 that no new projects can be taken
up on Krishna river without its appraisal by KRMB and without obtaining
sanction from the Apex Council. Accordingly, KRMB has directed the State
of Andhra Pradesh on 20t May, 2020 (Annexure- A2).

Further, 12% meeting of the Board of KRMB was convened on
4% June, 2020, wherein deliberations were held, inter alia, on the above
project and also on some other projects of Andhra Pradesh about which
Government of Telangana had complained. Similarly Government of Andhra
Pradesh (GoAP) also made some complaints on the projects taken up by
Government of Telangana State (GoTS). Both the States were directed not to
go ahead with the unapproved projects till the Detailed Project Reports
(DPRs) are appraised by the Board/CWC and sanctioned by Apex Council.
Relevant extracts of Board meeting are enclosed as Annexure-A3. The

States were directed to submit the DPRs to KRMB within a week’s time.
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Members of both the States stated that the issue of submission of DPRs will
be apprised to their respective State Governments and further action will be

taken accordingly.

Government of Andhra Pradesh vide KRMB letter F. No.
02/04/2020/KRMB/2690-93, dated 02-12-2020 (Annexure-A4) was
requested to submit the DPRs. Subsequently, GoAP vide letter dated
11-11-2020 (Annexure-Ab), furnished the DPR of RLS, for appraisal and
necessary action.

Central Water Commission, New Delhi, vide its letter dated 16-12-2020
(Annexure-A6), communicated certain observations on DPR of RLS.
Subsequently, KRMB requested GoAP vide letter dated
08-01-2021 (Annexure-A7), that DPR of RLS may be submitted for appraisal
as desired by CWC as per the “Guidelines of Ministry of Jal Shakti for
Preparation of DPR for Irrigation and Multipurpose Projects (2010)”. It may
also be ensured that all the requisite data and analysis shall be included in
the DPR. Simulation studies to examine whether the RLS does not
negatively impact the availability of water for the projects / schemes already
completed or taken up in Krishna basin, shall also form a part of the DPR.

However, DPR in prescribed format has not been received.

. As per the directions of Hon’ble National Green Tribunal (NGT), Southern
Zone (SZ), Chennai in M. A. No. 06/2020 in O. A. No. 71/2020, KRMB
communicated to GoAP vide its letter F.No. 02/07/A/2021/KRMB/557-559,
dated 04-03-2021 (Annexure-A8), that it proposes to send a team consisting
of officers from KRMB and CWC to the proposed project location during
2nd week of March, 2021. GoAP was requested to nominate a nodal officer
for facilitating and interaction with the team.

GoAP informed KRMB vide letter dated 09-03-2021 (Annexure-A9), that
KRMB may first visit the projects being taken up by the State of Telangana
in violation of APR Act, 2014, for which the Govt. of AP requested well in
advance, before considering the visit to RLS.

KRMB constituted a joint team vide Office Order dated 26-03-2021
(Annexure-A10), consisting of officers from KRMB and CWC, with a direction

to find out if there is any violation of direction of Hon’ble NGT proceedings in

this matter.
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3. KRMB vide letter dated 31-03-2021 (Annexure-All), informed GoAP, that
the KRMB constituted team to visit the location of RLS from 07t - 08th April,
2021 and requested to nominate a nodal officer. Further, the documents of
site plan and investigation proposed / being carried out at project site, in
respect of RLS were sought for the team during the visit.

GoOAP vide letter dated 05-04-2021 (Annexure-Al2), informed KRMB that,
as the issue is of critical nature it is requested to place the matter before full
board meeting of KRMB for taking a decision; until then the proposed visit to
RLS may be cancelled.

KRMB vide letter dated 12-04-2021 (Annexure-A13), informed GoAP again
that the team is proposed to visit the project location from 19th-20th April,
2021 with a request to nominate a nodal officer to facilitate the visit.

GoAP vide letters dated 15-04-2021, 17-04-2021, 18-04-2021 (Annexure-
A14), informed KRMB that the 22d wave of COVID-19 is spreading in AP and
Telangana. The concerned Chief Engineer and Superintending Engineer are
also affected from COVID-19 and finally requested to cancel the site visit of
Rayalseema until a decision is taken in the Board meeting of KRMB and all

the issues raised by GoAP are fully addressed and until the severity of
COVID is reduced.

4. No comments.
5. No comments.

6. No comments.

7. Krishna Water Dispute Tribunal - 1 (KWDT-1) has awarded 811 TMC
(at 75% dependability) to erstwhile Andhra Pradesh including the return
flows of 11 TMC.

A meeting was convened on 18t and 19%June, 2015 (Annexure-A15), by
the Additional Secretary, MoWR, RD & GR with both the Irrigation
Secretaries of AP and Telangana States, and it was agreed in the meeting
that the figures of share of the two States as mentioned in the list of projects
dated 18-10-2013 may be followed as the working arrangement for the
current water year (2015-2016) only as a temporary measure, without
prejudice to the rights of the two States about their entitlements which have

been raised or to be raised before appropriate forum. During the meeting,

QITE/ MEMBER SECRETARY

FT T THYT TE/KAISHNA RIVER MANACEMENT 834R0
Hreft #fAe, TR FBPEN/ 104 fow, satsongy Buiing
T nﬁﬂ/fmﬁn Manzil, é SAATE/ Hyderanad Page 3 of 5




both the States agreed to share 811 TMC (512.04 TMC for A.P. and
298.96 TMC for T.S.), as per the list of the Andhra Pradesh and Telangana
projects in Krishna basin. It was agreed that for water year 2015-16 the
quantity of water available after allocation 811 TMC would be shared
proportionately. Similarly, the deficit below 811 TMC would be shared
accordingly. The same ratio of sharing was agreed and continued upto water
year 2016-17. Subsequently, during the 7% Board meeting held on
04-11-2017, it was agreed by the both the States to share the water in the
ratio of (AP 66:TS34) for the water year 2017-2018 and continued for the
water years 2018-19, 2019-20 and also 2020-21. This sharing of waters is

excluding minor irrigation and diversion of Godavari water to Krishna.

. Special Chief Secretary to Government of Telangana vide letter dated
21-06-2021 (Annexure-A16), requested KRMB to act on the orders of Hon'’ble
NGT at the earliest and also to send a Fact Finding Committee to the project
site to ascertain the status on the above subject and to take appropriate
action and request to take immediate and effective steps to stop this illegal
activity of the AP Government forthwith, and protect the genuine and
legitimate claims of the people of Telangana on Krishna waters. Further,
GOTS stated that it is learnt that GoAP is proceeding briskly with the
construction of above work in utter violation of Hon’ble Tribunal. In support
there of some pictures were enclosed as evidence.

KRMB vide letter dated 22-06-2021(Annexure-Al7), conveyed to GoAP,
that as the visit of team to the project site has so far not been facilitated by
GoAP, KRMB could not ascertain if there are any violations of the directions
of Hon'ble NGT order in the matter. Further, KRMB directed GoAP not to
take up the construction of the RLS unless the DPR of the project is
submitted and apprised by KRMB / CWC and sanctioned by the Apex
Council as per the provisions of APR Act, 2014.

Ministry of Jal Shakti vide letter F. No. R-19013/1/2020-Pen Riv Section
-MOWR, dated 02.07.2021( Annexure-A18) directed that KRMB may again
request the GoAP for facilitating the visit of team of officials from KRMB &
CWC to the RLS project site, to enable appropriate reporting to the Hon’ble
NGT.

KRMB vide letter F.No. 02/07/A/2020/KRMB/1390-1397, dated
03.07.2021 (Annexure-A19) again requested GoAP to facilitate the site visit
to RLS proposed by KRMB during 6th — 7th July, 2021. @
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GoAP vide letter No.15691/IS.EA/2014, dated 05.07.2021 (Annexure-
A20) has conveyed that the proposed site visit to Rayalaseema Lift Scheme
on 6W-7% July, 2021 may be deferred till the Board meeting is conducted
and a decision is taken on all relevant issues which include unauthorized
projects of Telangana State.

Despite series of efforts made by KRMB, the RLS could not be visited by
the team constituted by KRMB to ascertain if there are any violations of the

directions of Hon'ble NGT at project site as GoAP did not cooperate/facilitate
the visit.

9. No comments.
PRAYER

Hence it is prayed that this Hon'ble Tribunal may pass an appropriate
order and thus render justice.
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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
Miscellaneous Application No. 02/2021(SZ) in
ORIGINAL APPLICATION No.71 OF 2020(SZ)

IN THE MATTER OF:

GavinollaSrinivas
weo Applicant
Versus
Union of India &Ors.
Respondents

REPLY AFFIDAVIT ON BEHALF OF UNION MINISTRY OF JAL SHAKTI, NEW
DELHI RESPONDENT NO.2 AND KRISHNA RIVER MANAGEMENT BOARD,
HYDERABAD RESPONDENT NO.5
(RESPONDENT No. 2 & 5)

I, Harikesh Meena, Member Secretary (Link Officer) Krishna River
Management Board, Hyderabad, S/o late Shri Ram, aged about 59 years — 11
months, R/o of Hyderabad, Telangana State do hereby solemnly affirm and
state as under.

1.1 am the Member Secretary, Krishna River Management Board,
Hyderabad (KRMB), and have read the contents of the Miscellaneous
Application No. 02/201(SZ) in Original Application No. 71/2020(SZ) and
the documents annexed therewith filed by the Applicant and have been
authorized by the Respondent No.2 & 5 i.e., Ministry of Jal Shakti, New
Delhi and Krishna River Management Board (KRMB) to swear the present
affidavit, hence I am competent to sign and affirm the present affidavit.

2. I state that the averments made in the accompanying reply affidavit on
behalf of Ministry of Jal Shakti and Krishna River Management Board
(KRMB) are true and correct to the best of my knowledge and derived
from the records of the case maintained by the KRMB. The legal
submissions made on based on legal advice which is believed to be
correct. |

VERIFICATION
I the above named deponent, do hereby verify the contents of the affidavit as
true and correct to my knowledge and belief and that no part of it is false and
nothing material is concealed there from.

Verified at Hyderabad on this day (3 July, 2021.
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File No.R-21012/2/2020-Pen Riv Section-MOWR
i

No. R-21012/2/2020-PenRiv- MOWR
Ministry ot Jal Shakti
Department of Water Resources, RD & GR,

(Peninsular Rivers Wing)
L2

Room No, 353-C Wing, Krishi Bhawan,
New Dethi- 110001

. Dated the 19" May . 2020
To

The Chairman,

Krishna River Management Board,
Jalasoudha, Errum Manzil,
Hyderabad- 500082

Subject:- Letter dated 12.05.2020 received from Shri Bandi Sanjay Kumar, Hon'ble M. P. and
letier dated 12.05.2020 from Principal Secretary, 1&CAD Deptt., Govt. of Telangana
regarding stopping of alleged illegal extraction of River Krishna Waters from Pothireddypadu
Head Regulator by Andhra Pradesh- request to protect legitimate interests of Telangana.

Sir, !

e
{ am directed to enclose herewith letter dated 12.05.2070 received from Shri Bandi Sanjay
Kumar. Hon'ble M. P. regarding above mentioned subject and to request you to take

following actions in this regard;-

cts can be taken up on Krishna rives without its appraisal by KRMB and
from the Apex Council on River Water Resources constituted as
per the Andhra Pradesh Re-organisation Act, (APRA) 2014, the action from Govt of Andhra
Pradesh to accord Administrative approval (o new projects is violative of Section 84 and para
7 of the Eleventh Schedule of APRA 2014. The DPR of the project has not been submitted to
KRMB/CWC for appraisal by the State Goverrment. Hence, it is advised to issue a Jelter to
GoAP not to go ahead with the project till the project is appraised by KRMB/CWC and

sanction of Apex Council is obtained;

(i) Since no new proje
without abtaining sanction

(ii) 1t is also advised to call a meeting of the Board immediately to deliberate the matter,

Yours faithfully.
validdly unkiion 1
Digitally signed @C. MALLICK
Oale; 2020.05.1 18 13 187
(A.C. Mallick)
Under Secretary to the Govt of India

Email:- uspenriv-mows@nic.in/ Tel:-

011-23383059
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No.F.No. 2/04/2018/KRMB/ {10y - 08 Date: 20" May 2020

To

Special Chief Secretary

Water Resources Department

Government of Andhra Pradesh
A.P. Secretariat, Velagapudi
Guntur District.

Sub: Irrigation & CAD Dept., Govt. of Telangana letter dated 12" May 2020 to KRMB,
raising objections on the projects approved vide Govt. of Andhra Pradesh G.O. RT.

N0.203 dated 5 May 2020 — Reg,
Ref: KRMB letter no. F.No. 2/04/2018/KRMB/1053-57 dated 15™ May 2020.

Sir,

Kind attention is invited to KRMB letter dated 15™ May 2020 referred above on the
subject matter, enclosing therein a copy of the Principal Secretary, Irrigation & CAD Dept.,
Government of Telangana letter no. 8121/ISWR/2019 dated 12™ May 2020, a copy of which
was endorsed to DoWR, RD & GR, Ministry of Jal Shakti, Government of India,

Ministry of Jal Shakti has directed KRMB on the matter and accordingly I am to
convey as under: , )

i) Since no new projects can be taken up on Krishna river without its appraisal by
KRMB and without obtaining sanction fropi tlie, Apex Council on River Water
Resources constituted as per the Andhra Pradesh Reorganisation Act (APRA),
2014, the action from Government of Andhra Pradesh to accord Administrative
approval to new projects vide GoAP G.O. RT. No. 203 dated 5™ May 2020, is
violative of Section 84 and para-7 of the Eleventh Schedule of APRA, 2014, The
DPR of the project has not been submitted by the State Government to
KRMB/Central Water Commission for appraisal. Hence, GoAP shall not go ahead
with the above projects, till the same are appraised by KRMB/CWC and sanction

of Apex Council is obtained.

ii) Further, a meeting of the Board will be convened immediately to deliberate the

matter,
Yours, faithfully,
N

(Harikesh Meena)
Member, KRMB

Copy for kind information to:

D PPS to Secretary, DoWR, RD & GR, Ministry of Jal Shakti, New Delhi.

2) PPS to Chairman, Central Water Commisgsion, New Delhi.

3) Principal Secretary, I & CAD Department, Govt. of Telangana, Hyderabad.

4) Sr. Joint Commissioner (Pen. Rivers Wing), DoWR, RD & GR, MoJS, New Delhi.
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Date: 16.06.2020

Sub: KRMB - Minutes of the 12™ meeting of the Krishna River Management
Board held on 04.06.2020 - Reg.

Ref. 1) T.O.F.No. 03/01/2020/KRMB/1213-24, D1.30.05.2020.
2) T.O.F.No. 03/01/2020/KRMB/1236-47, Dt.02.06.2020.

Minutes of the 12 meating of the Krishna River Management Board held on 4"
June, 2020 at Hyderabad is enclosed herewith for favour of information and necessary

s
| /{L.B_.y a/nth;(ng-{;?%/ ‘

ember Secretary

action please.
This issues with the approval of the Chairman, KRMB.

Encl: As above

To
1. Special Chief Secretary to the Government, Water Resources Department,
Govt. of Andhra Pradesh, A P. Secretariat, Velagapudi, Guntur District.
2. Principal Secretary to the Government, Irrigation & CAD Department Govt. of
Telangana, Telangana Secretariat, Hyderabad.
3. Engineer-in-Chief (Irrigation), Water Resources Department, Govt. of Andhra
Pradesh, PWD Grounds, Governorpet, Vijayawada.
Engineear-in-Chief {I), irrigation & CAD Department, Govt. of Telangana, 2™
Floor, Jalasoudha, Errum Manzil, Hyderabad.
Member (Power), KRMB, Hyderabad.
Mamber, KRMB.
Director (Finance), KRMB.
Superintending Engineer-1l, KRMB,

b

BN o

Copy for information to:

PPS to the Secretary, Dept. of WR, RD & GR, Ministry of Jal Shakti, New Delhi,
2. PS to the Additional Secretary, Dept. of WR, RD & GR, Ministry of Jal Shakti,

New Delhi.
PS to the Chairman, KRMB, Hyderabad.
4. The Senior Joint commissioner (Pen. Riv.), Dept. of WR, RD&GR, Minis’t’ry of

Jal Shakti, New Delhi. fi}/ 616 / VO
@./anthang)

Member Secretary

=

bl

e-Mail: krmb.hyd@qgmail.com

Tel: 040-23301858 ;Fox: 040-23301655

12
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KRISHNA RIVER MANAGEMENT BOARD

Minutes of the 12™" meeting of the Krishna River Management Board held
on 04.06.2020 at Hyderabad

Twelfth (12™) meeting of the Krishna River Management Board (KRMB) was
held at Hyderabad on 4" June 2020 under the Chairmanship of
Shri A. Paramesham, Chairman, KRMB.

The list of participants is placed at Annexure-I.

At the outset, Chairman welcomed all the Members of the Board and other
officers from both the State Governments and KRMB.

Chairman requested all the officers present to introduce themselves.

Chairman stated that this meeting is convéned at a very short notice due to
urgent issues arising due to construction of projects by both the States. He
stated that this meeting is important as this is 3 prelude to meeting of the
Apex Council and also this being the start of water year 2020-21. He stated
that one main function of the Board is making an appraisal of any proposal
for construction of new projects and giving technical clearance. Though
KRMB has been requesting both the States for submission of Detailed
Project Reports (DPRs) of all such projects, the same are not received so far,
He requested the States to submit the DPRs of all such projects.

Chairman stated that KRMB has been discharging the function of regulation
of supply of water from the projects to the successor States by constant
interaction with and active cooperation from both the States.

KRMB could not take up certain works, especially implementation of
telemetry Phase-ll, due to lack of funds and requested both the States to

release funds immediately.

Chairman further stated that last water year has been a very good year in
terms of availability and utilisation of water. For the current year as the
long term forecast of the monsoon is reported to be normal, he hoped
ample water resources would be available for use by both the States. He
mentioned that we all do better when we work together in a cordial
atmosphere and he requested the Members to deliberate on the issues

with a spirit of understanding and amicability.

Page 1 of 34
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11

With the permission of the Chair Shri RV. Prakash, Superintending
Engineer, KRMB presented agenda items in Power Point for deliberations.
Discussions and decisions taken thereof are as follows:

item 12.1
Confirmation of the Summary Record of Discussions of the 11'" meeting of
the Board

Summary Record of Discussions (SRD) of the 11" meeting of the Board heid
on 09.01.2020 was circulated to both the State Governments on
29.01.2020. Since, no comments on the record of discussions have been
received till date, the same may be treated as confirmed.

Summary Record of Discussions of the 11" meeting of the Board were

confirmed.

item 12.2

Submission of DPRs of Water Resources Projects in Krishna basin by the
State Governments of Andhra Pradesh and Telangana for appraisal

Each of the two States has been complaining about the new projects being
taken up by the other State without appraisal by KRMB/CWC and sanction
of the Apex Council.

A list of alleged new projects taken up by both the States is at Annexure-Il.

Chairman requested the Members of the Board to deliberate the issue
project wise.
1) Rayalaseema Lift Irrigation Scheme

Special Chief Secretary, GoAP has stated that this project will utilise water
within the share allocated to AP as per KWDT - | Award and as per the
directions of KRMB. '

Engineer-in-Chief {l), WRD, GoAP stated that this is not an additional
scheme and it is only for supplementing Pothireddypadu Head Regulator
(PRP HR) utilisations by drawing water from a level of +800 ft in Srisailam

Reservoir.

Page 2 0f 34
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12

Engineer-in-Chief (1), I&CAD Dept., GoTS stated that since the drawal of the
water from the existing schemes Kalwakurthy LIS and Muchummari LIS are
also at lower level they might be affected by this scheme. This new scheme
may impact availability of water in Nagarjuna Sagar project (NSP) and may

endanger other projects as weli.

Engineer-in-Chief (1), WRD, GOAP has clarified that regarding Muchummari
LIS is a very small project supplementing Kurnool-Cuddappah Canal/Handri-
Neeva Sujala Sravanthi project for drinking water needs in Kurnool District
and this LIS is not connected to PRP HR.

Special Chief Secretary, GoAP stated that Andhra Pradesh can draw water
to the full capacity from PRP HR at reservoir level + 881 ft only (FRL being
+885 ft), which would be available for a short period. A.P. is not able to
draw their share of water at lower level. Due to this, the expansion of PRP
HR is taken up to draw water subject to regulations by KRM8,

Principal Secretary, GoTS objected to it and stated that the State of
Telangana was formed after decades of long struggle for water and people
of Telangana State now feel that they will be deprived of water. The PRP HR
is something that has not got all the permissions. Soon after formation of
the State a representation was submitted to Gol in July 2014 mentioning
their grievance against enhancement of drawals from 11,000 cusec to

44,000 cusecs in PRP HR.

Six years later, they are still looking for a solution on this issue and PRP HR
is now planned to be extended further to draw 80,000 cusecs. It may affect
irrigation to the committed ayacut in Telangana State and drinking water
requirements of Mahaboobnagar, Nalgonda districts, Hyderabad city and
availability of storage at NSP. PRP is affecting the day to day existence and

commitments in Telangana.

In response, Special Chief Secretary, GoAP explained that those are mere
fears in the minds. The PRP HR draws water in a transparent manner and
that Andhra Pradesh is not taking other State's water. The water is drawn as
per the allocation made by KWDT-I Award and KRMB's regulations. It is
taken up as the existing vents are not able to draw sufficient water at lower

levels.
Page 3 of 34
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Principal Secretary, GoTS expressed apprehension regarding monitoring of
releases at PRP HR. In response, Chairman informed that the releases at
PRP HR are measured by Joint Teams comprising officials of both the States.

Engineer-in-Chief (1), I&CAD Dept., GoTS stated that the basic principle as
per the A.P. Reorganisation Act, 2014 is that any new project should be
appraised by KRMB and sanctioned by Apex Council.

Chairman asked Members of T.S. whether they stand by their complaint on
this project of A.P. Members of T.S reiterated their complaint.

Chairman stated that the A.P. Reorganisation Act, 2014 is binding on all the
parties and as per section 85(8)(d) and para(7} of the Eleventh Schedule of
the A.P. Reorganisation Act, 2014, no new project can be taken up by the
States without getting the project proposal appraised, technically cleared
by KRMB/CWC and recommended by KRMB before sanction by the Apex

Council.

Reiterating the directive given to the State of A.P. based on the directions
of Ministry of Jal Shakti {(MolJS), Chairman directed the State of A.P. not to
go ahead with the project till the DPR is submitted and appraised by the

Board/CWC and sanctioned by Apex Council.
Chairman directed that the DPR should be submitted to KRMB within a

week’s time,
(Action: AP 8 KRMB)

Government of Andhra Pradesh has complained about taking up of the
following eight (8) projects by Government of Telangana.

A) New Projects

1) Palamuru Ranga Reddy LIS

Special Chief Secretary, GoAP asked whether the Palamuru Ranga Reddy LIS
and Dindi LIS were appraised by KRMB. These projects were objected to by
A.P. several times and in the first meeting of the Apex Council also this
matter was deliberated. He referred to minutes of the meeting of the Apex
Council wherein the 0OSD, MoWR stated that the two projects are not

amon the six projects mentioned in the 11th schedule of A.P.
g P
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Reoarganisation Act, 2014. As per the provisions of the Act, these two
projects have not been appraised and recommended by the KRMB.

He stated that these two are new projects, which should not be gone ahead
with. Those project reports should be appraised by KRMB and put up to

Apex Council.

Engineer-in-Chief (1}, I&CAD Dept., GoT5 stated that Palamuru Ranga Reddy
LIS is very old project and it is well within the basin and allocation.

Principal Secretary, GoTS has presented a video of the Hon’bhle PM’s speech
during his election campaign and stated that the PM himself has told that
Palamuru Ranga Reddy LIS has been hanging fire for more than ten years,
which implies that it is an old project.

Further, he added that they have certain documents giving clearances to
Palamuru Ranga Reddy LIS and Dindi LIS. He stated that this project was
taken up before bifurcation of the State. This project was considered as one
of the Jalayagnam Projects and also listed on the floor of Assembly by the
then Hon’ble Chief Minister. The Hon'ble Union Minister also stated
positively in the Apex Council meeting about Palamuru Ranga Reddy LIS and
Dindi LIS. The expenditure already incurred for Palamuru Ranga Reddy LIS is

about Rs.12,000 crore.

Principal Secretary, GoTS also stated that the work is in progress. It is
proposed to provide irrigation to 10 lakh acres and drinking water to about

126 villages in 7 mandals.

Chairman reiterated the observations of the Secretary, DoWR, RD & GR in
the meeting taken by him on 21.01.2020 at New Delhi that any irrigation
project which has not been techno-economically appraised by CWC and
accepted by Technical Advisory Committee of DoWR, RD & GR should be
considered as new project irrespective of the fact whether it was conceived

before or after bifurcation of erstwhile A.P.

He stated that as per section 85(8) (d) and para (7) of the Eleventh Schedule
of the A.P. Reorganisation Act, 2014, no new project can be taken up by the
State without getting the project proposal appraised, technically cleared by
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KRMB/CWC and recommended by KRMB before sanction by the Apex

Council.

He further stated that on the directives of the Ministry of Jal Shakti, KRMB
has directed that Telangana shall not go ahead with the project till the
project is appraised by KRMB/CWC and sanction of Apex Council is
obtained. Hence, the DPR of Palamuru Ranga Reddy LIS must be submitted
to KRMB and directed the State representatives to submit the DPR in one

week’s time,

Members of Government of T.S, stated that this issue will be appraised to
their State Gavernment and further action will be taken accordingly.

{(Action: TS & KRMB)

2) DINDI LIS

Engineer-in-Chief (1), I&CAD Dept., GoTS stated that it is an offshoot of
Palamuru Ranga Reddy LIS and is much smaller than Palamuru Ranga Reddy
LIS. The Estimated Cost is Rs.2,000 crores. It serves two lakh acres of land.

The work is In progress.

He stated that the Government issued G.0. Ms. No. 159, dated 07.07.2007
and G.0.Ms. No. 107 dated 11.06.2015 for taking up the scheme. Hence,
the Board may consider it as an old scheme.

Principal Secretary, GoTS stated that this scheme was sanctioned before
2014, similar to Palamuru Ranga Reddy LIS, i.e., before bifurcation of State.
Hence, the Board may consider it as an old scheme.

Special Chief Secretary, GoAP stated that regulation of supply of water
cannot be done without jurisdiction and they would like to hand over all the
project outlets to KRMB, and requested Telangana State to agree for

notifying the jurisdiction of KRMB.

Chairman mentioned that the jurisdiction is to be notified by Gol, and draft
proposal for the same have been sent by KRMB to MoWR, RD & GR.
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He further stated that as per the relevant sections of A.P. Reorganisation
Act, 2014 and minutes of the meeting taken by the Secretary, DoWR, RD &
GR on 21.01.2020 any irrigation project which has not been techno-
economically appraised by CWC and accepted by Technical Advisory
Committee of DoWR, RD & GR should be considered as new project
irrespective of the fact whether it was conceived before or after bifurcation

of erstwhile A.P.
Chairman stated that as per section 85(8)(d) and para (7} of the Eleventh
Schedule of the A.P. Reorganisation Act, 2014, no new project can be taken

up by the State without getting the project proposal appraised, technically
cleared by KRMB/CWC and recommended by KRMB before sanction by the

Apex Council.

Reiterating the directive given to the State of Telangana based on the
directions of MoJS, Chairman directed the State of Telangana not to go
ahead with the project till the DPR is submitted and appraised by the

Board/CWC and sanctioned by Apex Council.
The Chairman directed that the DPR should be submitted to KRMB within a

week’s time,
{Action: TS & KRMB)

3) Bhakta Ramadas LIS

Engineer-in-Chief (I), I&CAD Dept., GoTS said it is the scheme to serve tail
end ayacut of SRSP system, where water availability is very less. Hence, as a
temporary measure the same ayacut is fed by lifting water from NSLC and is
accounted for in the utilisation of NSLC within the allocation. It is a small
project serving about 40,000 acres- 50,000 acres of land. It was planned for
lifting 5 TMC of water, but it lifts 2- 3 TMC of water at present. He informed

that this is a completed project.

Engineer-in-Chief, WRD, GoAP stated that the same principle of new
projects is to be applied for this project also. Mere expenditure on the
project and utilisations of water does not give any right to go ahead with
the project without appraisal by KRMB,
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Special Chief Secretary, GoAP stated that the Krishna is a deficit river basin.
Karnataka has plans to raise jts dam’s levels. There are many flood based
projects in A.P. and T.S. and when flood water is going to sea, it should be
utilised effectively. If the Board has jurisdiction, flood water can be used

effectively through the flood based projects.

Chairman stated that notifying jurisdiction and getting project clearances
are two separate issues and need not be linked to each other.

He further stated that as per section 85(8}{d) and para (7} of the Eleventh
Schedule of the A.P. Reorganisation Act, 2014, no new project can be taken
up by the State without getting the project proposal appraised, technically
cleared by KRMB/CWC and recommended by KRMB before sanction by the

Apex Council.

Reiterating the directive given to the State of Telangana based on the
directions of MalS, Chairman directed the State of Telangana not to go
ahead with the project till the DPR is submitted and appraised by the

Board/CWC and sanctioned by Apex Council.

Chairman directed that the DPR should be submitted to KRMB within a
week's time.
{Action: TS & KRMB)

4} Mission Bhagiratha

Principal Secretary, GoTS stated that Mission Bhagiratha is a complex and
huge scheme to supply drinking water to one crore families. It is not a
separate project but it is taken up considering 10% of water for drinking
purpose from various sources within its allocation of Krishna water. He
further stated that approximately 50 TMC of water is required for this
scheme, out of which about 30 TMC is from Godavari waters and about 20

TMC is from Krishna waters.

Principal Secretary, GoTS stated that under this scheme water for domestic
use is drawn from many sources/projects, which have been cleared by CWC
and sanctioned/commissioned before bifurcation of the State.
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Engineer-in-Chief (1}, I{&CAD Dept., GoTS stated that the first priority is given
to drinking water and regulation of water should prioritise drinking water.
Most of the project is completed; about 85 lakh families are getting water,
whereas 10 lakh families are due to get the benefit. It is in last stage of

completion,

Principal Secretary, GoTS stated that Government of Telangana can’t go
back now on implementing this scheme.

Chairman stated that as per section 85(8)(d) and para (7) of the Eleventh
Schedule of the A.P. Reorganisation Act, 2014, no new project can be taken
up by the State without getting the project proposal appraised, technically
cleared by KRMB/CWC and recommended by KRMB before sanction by the

Apex Council.

Reiterating the directive given to the State of Telangana based on the
directions of MolS, Chairman directed the State of Telangana not to go
ahead with the project till the DPR is submitted and appraised by the

Board/CWC and sanctioned by Apex Council.

Chairman directed that the DPR should be submitted to KRMB within a
weel’s time.
(Action: TS & KRMB)

5) Thumilla LIS

Engineer-in-Chief, WRD, GoAP stated that this scheme has adverse effect
on drinking water supplies to Kurnool District as the water is lifted from the
foreshore of Sunkesula Barrage. It is the only sustainable water source of
drinking water to Kurnool District. Telangana State is tapping the water for

irrigation also, which is a serious issue.

Principal Secretary, GoTS stated that modernisation of Rajolibanda
Diversion Scheme (RDS) was taken up in the year 2015. However,
Rayalaseema people are not allowing to raise the level of anicut by 6 inches
as suggested by the Expert Committee. Under the RDS scheme water is
available to irrigate 7,000 acres by gravity against 87,000 acres sanctioned.
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In order to fill this gap Thummilla lift scheme is taken up. He informed that
this project is completed.

Engineer-in-Chief (1), I1&CAD Dept., GoTS stated that erstwhile State of AP,
has issued a G.0. for modernization of RDS, which will enable to utilise 10-

15 TMC of water. He stated that an amount of Rs. 87 crore was deposited
with Karnataka State, out of which Rs. 30 crore was spent for canal system.

Engineer-in-Chief, WRD, GoAP stated that A.P. has no objection for
restoration, but raising of crest is the main objection as it will affect the

ayacut in A.P.
Chairman stated that as per section 85(8)}{d) and para (7} of the Eleventh
Schedule of the A.P. Reorganisation Act, 2014, no new project can be taken

up by the State without getting the project proposal appraised, technically
cleared by KRMB/CWC and recommended by KRMB before sanction by the

Apex Council.
Chairman directed that the DPR should be submitted to KRMB within a
week’s time.

(Action: TS & KRMB)

B) Projects in which scope is enhanced

1) Mahatma Gandhi Kalvakurthy LIS (MGKLIS)

Principal Secretary, GoTS has stated that this scheme is taken up in the
erstwhile State of A.P. The project allocation is enhanced from 25 TMC to
40 TMC for increasing the ayacut of 2.5 lakh acres to 4.0 lakh acres. He also

stated that work is completed.

Chairman reiterated the observations by the Secretary, DowR, RD & GR in
the meeting taken by him on 21.01.2020 at New Delhi that
projects/schemes, when there is change in scope such as, change in
location of intake points, changes in alignment of canal distribution
network, changes in size and geographical location of command area to be
served, change in storage, increase in water utilisation etc.,, should be
treated as new schemes irrespective of the status of construction of project

for the purpose of appraisal.
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Chairman directed that the DPR should be submitted to KRMB within a
week’s time.
{Action: TS, AP & KRMB)

2) Srisallam Left Bank Canal (SLBC) with an additional utilisation of
10 TMC

Engineer-in-Chief (1), I&CAD Dept., GoTS stated that the ayacut was
enhanced from 3.0 lakh acres to 4.0 lakh acres by erstwhile A.P. without
corresponding increased allocation of water. Hence, for the purpose of
meeting the requirement of water for increased ayacut, enhanced water
allocation is contemplated. He further stated that enhanced water
allocation from 30 to 40 TMC by T.S. will be met from within the allocations
of T.5. He informed that tunnelling work of this scheme is ongoing.

Chairman reiterated the observations by the Secretary, DoWR, RD & GR in
the meeting taken by him on 21.01.2020 that a project/scheme, when there
is change in scope that should be treated as new scheme irrespective of the
status of construction of project for the purpose of appraisal.

Reiterating the directive given to the State of Telangana based on the
directions of MolS, Chairman directed the State of Telangana not to go
ahead with the project till the DPR is submitted and appraised by the

Board/CWC and sanctioned by Apex Council.

Chairman directed that the DPR should be submitted to KRMB within a
week’s time.
{Action: TS & KRMB)

3) Nettempadu LIS

Engineer-in-Chief (I}, I&CAD Dept., GoTS stated that the project is almost
completed and only the work of tail end minor systems are under progress.

Chairman reiterated the observations by the Secretary, DoWR, RD & GR in
the meeting taken by him on 21.01.2020 a project/scheme, when there is
change in scope that should be treated as new scheme irrespective of the
status of construction of project for the purpose of appraisal.
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Chairman directed that the DPR should be submitted to KRMB within a
week’s time,

(Action: TS & KRMB)

Chairman asked Members of A.P state whether they stand by their
complaints on the above projects of Telangana. Members of A.P reiterated

their complaints.

In respect of Projects taken up by Government of Telangana, Members of
GoTS stated that the issue of submission of DPRs will be appraised to their
State Government and further action will be taken accordingly.

In addition to the above, complaints were received from Telangana State
about the following projects of A.P.

1) Muchumarri LIS

Special Chief Secretary, GoAP stated that Muchummarri LIS is completed
before the bifurcation of Andhra Pradesh. He stated that no order was
given for expansion and no work was done after bifurcation. He also stated
that they will not submit the DPRs of the projects for which G.Os. were
issued by the State before bifurcation of the State. However, he stated that
all the documents of the Projects taken up post bifurcation will be
submitted. He stated that they would reply if the representatives of T.S.
show any evidence that the scheme is completed after bifurcation.

Chairman stated that the project reports of all the projects that were not
appraised and cleared by competent authority, should be submitted to
KRMB for appraisal, irrespective of whether any project was taken up

before or after bifurcation of the State.

Principal Secretary, GoTS stated that the point of Special Chief Secretary,
GoAP is not acceptable to Telangana, as the situation between Andhra
Pradesh and Telangana is different. Telangana movement was started
because of great injustice done. Projects were not sanctioned, true share of
water was not given, no roads were done and the water which should have
come to Telangana was not coming, which were causes of the whole
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movement. They have serious objection to the stand of A.P. as most of the
projects in A.P. were completed pre bifurcation, whereas projects in
Telangana were not given the same importance. T.5. Government is at great
disadvantage as it is a recently formed State and after formation of the new
State only the projects were modified and taken up. He also stated that the
KWDT-| allocated water to the three States. Now that the new State of
Telangana is formed and fair share of Tetangana in the waters is yet to be
finalised and is under the purview of KWDT-Il. Telangana is likely to get

more allocation of water.

Chairman reiterated the observations of the Secretary, DowR, RD & GR in
the meeting taken by him on 21.01.2020 that any irrigation project which
has not been techno-economically appraised by CWC and accepted by

Technical Advisory Committee of DoWR, RD & GR should be considered as
new project irrespective of the fact whether it was conceived before or

after bifurcation of erstwhile A.P.
Chairman directed that the DPR should be submitted to KRMB within a

week’s time.
(Action: AP & KRMB)

2) Gundrevula Reservoir

Special Chief Secretary, GOAP stated that this project is yet to be taken up
and a letter was sent to Telangana for their permission because there are

areas coming under submergence in Telangana.
Engineer-in-Chief (1), WRD, GoAP stated that the G.0. itself says the project
can be taken up only with the concurrence of T.S. Permission is pending
with Telangana.
Chairman stated that as per section 85(8)(d) and para {7) of the Eleventh
Schedule of the A.P. Reorganisation Act, 2014 and reiterating the directive
given to the State of A.P. based on the directions of MolS, Chairman
directed the State of A.P. not to go ahead with the project till the DPR is
submitted and appraised by the Board/CWC and sanctioned by Apex
Council.

(Action: AP & KRMB)

Page 13 of 394

14-] s



23

3) LIS for Supplementation of Gajuladinne ayacut

Engineer-in-Chief (1), WRD, GoAP stated that there is no such
scheme/project existing.

Members from Telangana State agreed that if it does not exist, the same
can be dropped. Hence, the complaint may be treated as dropped, if there

is no such scheme.

4) Guru-Raghavendra LIS

Engineer-in-Chief (I), WRD, GoAP stated that it is a small scheme completed
before bifurcation of State.

Special Chief Secretary, GoAP stated that the G.Os. for this project were
given in the years 2003, 2004 and 2005 and has since been completed.
Special Chief Secretary, GoTS stated that the DPR must be submitted for
appraisal.

Chairman reiterated the observations of the Secretary, DoWR, RD & GR in
the meeting taken by him on 21.01.2020 and directed that the DPR of this
project must be submitted for appraisal by KRMB/CWC within a week’s

time.
(Action: AP & KRMB)

5) Pulikanuma LIS Scheme

Engineer-in-Chief {l), WRD, GoAP stated that it is a part of Gundrevula
reservoir and the G.0Os. were issued before bifurcation of State and the

project has been completed.
Chairman reiterated the observations of the Secretary, DowR, RD & GR in

the meeting taken by him on 21.01.2020 and directed that the DPR of this
project must be submitted for appraisal by KRMB/CWC within a week’s

time.
(Action: AP & KRMB)
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6) Siddapuram LIS

Engineer-in-Chief (1), WRD, GoAP stated that it is a completed project and it
is for lifting water from Veligodu reservoir and not from Srisailam reservoir.

Engineer-in-Chief (1), 1&CAD Dept., GoTS stated that their stand that DPR
should be submitted.

Chairman reiterated the observations of the Secretary, DoWR, RD & GR in
the meeting taken by him on 21.01.2020 and directed that the DPR of this
project must be submitted for appraisal by KRMB/CWC within a week’s

time,
(Action: AP & KRMB)

7) Sivabhasyam LIS

Special Chief Secretary, GoAP stated that this project is completed in the
year 2001 and it is a lift scheme from minor irrigation tank of capacity 600
mcft situated on Munimadugulavagu. The name was changed from
Varadarajaswamy Gudi Project. Restoration of the scheme was done by

JICA funding.

Engineer-in-Chief (1), 1&CAD Dept., GoTS stated that though it is not drawing
water from any reservoir in Krishna basin, its scope was increased from

Minor to Medium.

Special Chief Secretary, GoAP asked the representatives of T.S. to furnish
any G.O. in support of their statement of increasing the scope of it from

Minor to Medium,
Engineer-in-Chief (l), I&CAD Dept., GoTS stated that they would submit
evidence.

Chairman reiterated the observations of the Secretary, DoWR, RD & GR in
the meeting taken by him on 21.01.2020 and directed that the DPR of this
project must be submitted for appraisal by KRMB/CWC within a week.

{Action: AP & KRMB)
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8} Munneru Scheme

Special Chief Secretary, GoAP stated that the Munneru barrage scheme was
taken up downstream of a 100 years old existing anicut in erstwhile Andhra
Pradesh under Jalayagnam. There has been no change in the scope of the
project and it is an old scheme.

Principal Secretary, GoTS stated that same is the case with Palamuru Ranga
Reddy LIS and Dindi LIS and quoted the sanctioned G.O. nos. 72 Dt.
08.08.2013 and for Dindi G.0. Ms. No. 159 dated: 07.07.2007.

In response, Special Chief Secretary, GOAP pointed out that in the Orders
issued in respect of Palamuru Ranga Reddy LIS and Dindi LIS there is no
mention about the old G.Os. issued earlier and as such the orders were
issued afresh and hence those are to be treated as new projects.

Principal Secretary, GoTS stated that T.S. takes objection to the above
stand. He stated that any project even though completed before bifurcation
of the State, it prejudicially affects the use of river water by Telangana.

Hence, all such projects should be appraised.

Telangana officials informed that while responding to a CWC’s letter in
2017, they have stated that due to 1 TMC gross storage of the scheme,
there would be some submergence in the territory of T.5. The
representatives of A.P. stated that as submergence lies in Telangana, they
would go ahead with the project only after consent of Telangana.

Engineer-in-Chief (I}, WR Dept., GOAP stated that there is no proposal of
enhancement at present. Principal Secretary, GoTS stated that if there is no

submergence in Telangana, there is no complaint.

Chairman reiterated the observations of the Secretary, DoWR, RD & GR in
the meeting taken by him on 21.01.2020 and directed the A.P. State to
furnish DPR of this project for appraisal by KRMB/CWC within a week.

(Action: AP & KRMB)
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9) RDS Right Canal

Engineer-in-Chief {I), WRD, GoAP stated that it is a small irrigation project to
utilise 4 TMC of water and G.0. was issued on 29.01.2019. However, the
DPR for this project is not yet ready and will be submitted whenever ready.

(Action: AP & KRMB)

10} New LIS on Tungabhadra River in between RDS and Sunkesula
Barrage

Engineer-in-Chief (), WRD, GoAP stated that no such scheme exists.
Members from Telangana State agreed that if it does not exist, the same
can be dropped. Hence, the complaint may be treated as dropped, if there

is no such scheme.

11) Vaikuntapuram Barrage on River Krishna Upstream of Prakasam

Barrage
Engineer-in-Chief {l), WRD, GoAP stated that this project proposal was

deferred. Members from Telangana State stated that if the project was
deferred, the same can be dropped. Hence, the complaint may be treated

as dropped, if there is no such project proposal.

12) Interlinking of Godavari and Pennar River In Phase-| from
Harishchandrapuram (V) to Nekarikallu(V) in Guntur District

Engineer-in-Chief {I), WRD, GOAP stated that no orders were given to this
project and the proposal was withdrawn. Members of Telangana State
stated that if the project was withdrawn, the same can be dropped. Hence,
the complaint may be treated as dropped, if there is no such project

proposal.

13) Vedavathi (Hagari) River LIS

Engineer-in-Chief (1), WRD, GoAP stated that this scheme is not taken up so
far. However, the G.0. was issued in January, 2019 and stated that DPR will

be submitted, whenever prepared.

(Action: AP & KRMB)
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14) Naguladinne LIS

Engineer-in-Chief (1), WRD, GoAP stated that no such scheme exists.
Members from Telangana State stated that if there is no such scheme, the
same can be dropped. Hence, the complaint may be treated as dropped, if

there is no such scheme.

Chairman asked Members of T.S. whether they stand by their complaints on
the above projects of A.P. Members of T.5. reiterated their complaints.

In respect of projects taken up by Government of Andhra Pradesh, Members
of GoAP stated that they will not submit the DPRs of the projects for which

G.Os. were issued before bifurcation of the State.

However, in respect of projects for which G.Os. are issued after bifurcation,
they stated that the issue of submission of DPRs will be appraised to their
State Government and further action will be taken accordingly.

Iitem 12.3
Water sharing during the water year 2020-21

Data of utilisations made by both the States during the water year 2015-20,
as per the information available in KRMB, was presented. These are subject
to reconciliation of utilisation data to be done. In respect of certain outlets
namely, K.C. Canal, NS Right Main Canal, Krishna Delta System, MGKLI, etc.,
the data has been reconciled up to 16.12.2019. For NS Left Main Canal and
Pothireddypadu HR data has been reconciled up to 20.04.2020.

Engineer-in-Chief (l), WRD, GoAP stated that they want to consider
availability of water at a lower of level of+ 807 ft in Srisailam and below
MDDL of + 510 ft in Nagarjunasagar and would like the utilisation figures
revised, to avoid showing excess utilisation by Andhra Pradesh.
Engineer-in-Chief, GoTS stated that as the water year 2019-20 has already
been completed, it would be for academic purpose only to finalise the
water account for the water year 2019-20. Chairman stated that this may
be done by the concerned officers of the States and KRMB while reconciling
the data as on 31.05.2020 i.e., by the end of the last water year.
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Principal Secretary, GoTS stated that Telangana has a share in 45 TMC of
Godavari water allocated to erstwhile AP from the waters diverted from

Godavari River to Krishna River.

Engineer-in-Chief (1), I&CAD Dept., GoTS stated that even though the
monsoon starts early in June, water reaches NSP in the month of August or
so. Till that time, they would like to use the saved water {unutilised water)
for drinking purpose. He stated that such saved water has to be accounted
for in the utilisations of TS against the last water year i.e., 2019-20.

Chairman asked whether it was discussed in the Three Member Committee
meeting held in April 2020. Engineer-in-Chief (1), I& CAD Dept., GoTS stated
that carry over of deficit and excess waters were not discussed in that Three

Member Committee meeting.

Chairman stated that for the last three years the ratio of 66:34 was adopted
excluding Minor Irrigation and diversion of Godavari water.

Engineer-in-Chief (l), 1&CAD Dept., GoTS stated that diversion of Godavari
water should be considered and the issue should be resolved. Without
deciding the share in diversion water, water sharing ratio can't be resolved.
Further, he stated that the share of diversion of Godavari water will

influence the present ratio, in a positive direction.

Chairman, KRMB gave a brief background to the Principal Secretary, GoTS,
he being a new Member (Admin), about how this ratio was arrived at duly
quoting the decisions taken in the meeting of MoWR, RD & GR held on
18" -19"™ June 2015 and decisions in subsequent Board meetings. Further,
he also gave details of 811 TMC trifurcated among the three regions of
Andhra, Rayalaseema and Telangana, totalling 512 TMC for combined
Andhra and Rayalaseema and 299 TMC for Telangana.

Principal Secretary, GoTS stated that they have completed Mission
Bhagiratha and enhanced a few projects’ capacity namely Kalwakurthy LIS,
Bhakta Ramadasu LIS. Now they need more share as they have
committed/completed projects. GoTS will be grateful, if their requirements

are met.
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Chairman stated that diversion of Godavari water was discussed in the
meeting held on 15.02.2018 in the Ministry of WR, RD & GR, wherein it was
decided that the Ministry will examine the issue for taking further course of
action. So, KRMB will request the Ministry to do needful in the matter.
However, if the States agree they can discuss and decide on the above

issue.
Engineer-in-Chief (I), I&CAD Dept., GoTS stated that as per the KWDT-1
Award the figure of Minor Irrigation (MI) of TS was 89 TMC. Based on the

statistics of recent few years, the utilisations under Ml in Telangana is about
46 TMC only. He requested to consider the same and arrive at the water

sharing ratio on this basis.

Principal Secretary, GoT$S stated that now clarity is there about the Minor
Irrigation figure and it is much less than 89 TMC. He wanted that the ratio

must be changed duly considering only 46 TMC utilisation under Mi.

Engineer-in-Chief (I}, WRD, GoAP stated that tribunal has given the
allocation and there is no need to disturb that. GoTS have enhanced the
capacities of Minor I[rrigation Tanks under Mission Kakatiya. Moreover,
Telangana is also diverting 240 TMC of Godavari waters. If 89 TMC under
Minor Irrigation is considered the ratio will be 70:30 for AP and TS

respectively.
Special Chief Secretary, GOAP requested to defer the issue so that it can be

discussed later.

Chairman stated that it will be discussed in the next meeting and till such
time, the same arrangement {66:34) may be continued, for which both the

States have agreed.
(Action: AP, TS & KRMB)

Page 20 of 34

21 [y



30

Item 12.4
Implementation of Telemetry Phase- i

Status of the telemetry system under KRMB was presented.

The Engineer-in-Chief (I), I&CAD Dept., GoTS stated that telemetry station
at Pothireddypadu is important and discharge measurements at this
location should be more accurate to avoid apprehensions.

Chairman stated that KRMB could not take up the Phase-ll telemetry (9
Nos.) because of paucity of funds. He further, stated that if telemetry
comes into existence in all major outlets, there will be more transparency
and the data can be considered for water accounting.

Principal Secretary, GoTS and Special Chief Secretary, GoAP agreed and
requested KRMB to write letters to the States so that they can sensitise
their Governments on the importance of Telemetry which could facilitate to

prioritise the release of funds to KRMB,

Chairman concluded that a letter, highlighting essentiality of telemetry and
the fund requirement, will be written by KRMB to the States. Administrative
representatives of the States agreed to expedite the release of requisite

funds to KRMB.
(Action: AP, TS & KRMB)

ltem 12.5

Sharing of Power during the water years 2019-20 and 2020-21

Member (Power), KRMB presented details of power generated by the two
States since inception of the Board. During the years from 2014-15 to 2018-
19, it was agreed to share the power generation benefits at Srisailam in the
ratio of 50:50. He informed that the Committee constituted by MOP to
address the power sharing issues between the two States was abolished
due to various reasons. Further, he requested both the States to decide the

ratio of sharing the power sharing benefits at Srisailam project for the

current water year.
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Engineer-in-Chief (1), WRD, GoAP stated that at Srisailam project Telangana
has been generating more power than the agreed ratio of 50:50. The cost of
power being Rs. 7/- per unit, the excess power generation by T.S is causing
a burden on AP. He also mentioned that as T.S. GENCO is generating power
without the knowledge of the WRD authorities of Andhra Pradesh, it is

causing lowering the levels in Srisailam reservoir and PRP HR is not able to

draw the requisite water.

Engineer-in-Chief (I), I&CAD Dept., GoTS informed that sometimes
generation of power by T.5. GENCQ has been on little higher side, due to

higher installed capacity in Srisailam LBPH and also for maintaining the grid.

Details of the power generation by hydro power plants on Srisailam Project

from the year 2014-15 to 2019-20 is at Annexure-lil.

Member (P) mentioned from the Annexure-lll that A.P. GENCO generated
more power during the years 2015-16 and 2016-17 than agreed ratio. T.S.
GENCO generated more power during the years 2014-15, 2017-18, 2018-19
and 2019-20. He advised both the States to adhere to the agreed ratio of

50:50 in sharing power generation benefits at Srisailam.

Chairman stated that the power generation being incidental while drawing
water for irrigation and drinking purposes, the downstream requirements
from NSP may be kept in view.

Members of the States have agreed to share power generation benefits at
Srisailam project in the ratio of 50:50 during the current water year
2020-21.

{Action: AP, TS & KRMB)
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Item 12.6
Budget/ Funds requirement for KRMB

Director {Finance), KRMB presented the details of KRMB Budget to the
Board. She explained that as per the decision of 11" meeting of the Board,
for the FY 2020-21,GoAP has to provide an amount of Rs.592.20 lakh for FY
2020-21. Similarly, GoTS has to provide Rs.926.95 lakh, which includes
balance funds of Rs.89.45 lakh of the previous FY 2019-20. Further, she
requested GoAP and GoTS to release an amount of Rs.209.38 lakh and
Rs.298.83 lakh respectively for the 1% quarter of FY 2020-21. The
expenditure incurred in the FY 2019-20 is Rs. 483,94 Lakh and was noted by
the Members. The details of budget approved, funds released by States,
expenditure and funds to be released for the 1% quarter of FY 2020-21 are

given in Annexure-IV.

Administrative Members of both the States have stated that they will
release their respective share of funds expeditiously.

Director (Finance) further informed that Audit team from the O/o Director
General of Audit, Scientific Department, Chennai audited the accounts of
KRMB for the years from 2014-15 to 2018-19. The audit report is yet to be
received by KRMB. On receipt of the report the same will be placed in next

meeting of the Board.

Chairman stated that KRMB will address both the States once again for
release of requisite budgetary funds expeditiously.

(Action: AP, TS& KRMB)

Item 12.7
Posting of Officers/Staff to KRMB

Director (Finance), KRMB presented the details of posts in the Board
Secretariat approved by the Board and requested both the States to seek
prior consent of KRMB before posting the officials/staff to KRMB for

smooth functioning of the Board.
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Chairman stated that posting orders of State officers/staff for deputation to
KRMB are issued by the States without consent of the KRMB. If such
officers/staff are not found suitable for the work in KRMB, the Board’s
function is will get impacted negatively in addition to not being in the
States’ interests too. Hence, he requested both the States to furnish the
employee details along with their bio-data for prior consent of the KRMB
before posting. Members of the Board agreed with the Chairman’s view.

On enquiry by the Special Chief Secretary, GoAP whether any allowance is
given to employees of KRMB. It was informed by the Chairman that no
additional allowance is given to the staff posted in KRMB. Chairman stated
that it is learnt that there is an additional allowance for the personnel
posted in Inter State Water Resources (ISWR) Wing of Gowvt. Telangana.
Administrative Members of both the States expressed that similar
allowance may be paid to all the staff of KRMB. Chairman requested the
Govt. of Telangana representatives to share the details of the allowance
being paid for their staff in ISWR Wing, for which they agreed.

After deliberation it was decided that an additional allowance be given to
all State and Central Government personnel in KRMB on the similar lines as
is being given to the staff in the ISWR Wing of Govt. of Telangana.

(Action: AP, TS & KRMB)

Item 12.8
Any other item with the permission of the Chair

items furnished by Government of AP

Item 12.8.1

Exemption of utilisations made by both the States during the flood period
when all dams are spilling

Engineer-in-Chief {I), WR Dept., GoAP has requested that the utilisations
made by both the States during the period, when all the reservoirs on the

main stem of Krishna river are surplussing be exempted from water
accounting as utilisation, as such waters, if not utilised, would have flown to

the sea.
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Engineer-in-Chief (1), (&CAD Dept., GoTS stated that as a working
arrangement 50% of the water drawn by both the States during the period
when all the main stem projects were surplussing may be considered as
utilisations for accounting purpose. However, Principal Secretary, GoTS

stated that the decision in this regard may be put on hold.

Chairman stated that this issue may be settled by the technical Committee
formed by the Ministry of Jal Shakti. Further, he brought to the notice of
the Board that certain data was sought by the Committee from both the
States and KRMB. KRMB has furnished the data available with them. AP has
furnished some data. Telangana is yet to furnish the data. The complete
data as requested by the Chairperson of the Committee from both the
States was supposed to be submitted by 31.05.2020, but the same has not
yet been submitted. He asked both the States to furnish all the requisite
data immediately to the Committee. He stated that as soon as the data is
furnished to the Committee, KRMB will request the Committee to decide

the issue expeditiously.
Principal Secretary, GoTS asked for one month's time extension to submit
the data.

Chairman stated that for the previous water year the ratio of sharing of
surplus water utilised by A.P. and T.S. during the time of surplussing of all
main stem projects may be taken based on Committee’s final decision on

the issue.
{Action: AP, TS & KRMB)

item 12.8.2
Computation of Losses in NSLC

Engineer-in-Chief (I), WR Dept., GoAP has requested that Telangana should
ensure the allocated water at the Border of AP and TS. It has been observed
in the past two seasons that 39 to 44% of losses were added in the account
of utilisation against AP, whereas GoAP has observed the losses percentage

in the order of 27%.
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Engineer-in-Chief (1), I&CAD Dept., GoTS stated that the Committee
constituted for assessing the losses has carried out observations in the
years 2017 and 2019 and worked out the losses in the range of 39 to 44 %.
Members of A.P. said that the losses computed by the Committee are on
higher side and a new Committee may be formed for the purpose.

Engineer-in-Chief {I), WRD, Govt. of A.P. stated that the losses may be
shared equally between the States.
Chairman stated that the report of the Committee was sent to both the

States in February 2020 and sought their observations. However, no
observations were received from any State in KRMB,

Further, he stated that there was a problem of inconsistent flow of water in
the canal due to uneven water regulation during the observations in the
year 2019 and hence the Committee could not make proper observations.

It was decided to take the observations of losses in the NSLC in this water
year 2020-21 also by a Committee. Chairman requested Member, TS to
regulate the water properly in NSLC to facilitate correct observations by the

Committee.
(Action: AP, TS & KRMB)

Item 12.8.3
Shifting of KRMB headquarters to Vijayawada, Andhra Pradesh

Engineer-in-Chief (1), WRD, GoAP stated that as per the A.P. Rearganisation
Act, 2104 KRMB headquarter should be in the State of Andhra Pradesh and
requested to shift the headquarter of KRMB to Vijayawada, Andhra

Pradesh.

Principal Secretary, GoTS stated that Hyderabad is a common capital for 10
years and till the notification of KWDT-1l Award, this office may be
continued in Hyderabad due to its better location which will help in smooth
and efficient functioning of the Board. GoTS would prefer KRMB to stay in

Hyderabad till such time.
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Special Chief Secretary, GoAP stated that KRMB should be shifted to
Vijayawada, Andhra Pradesh. He also requested that the views of the two
States may be referred to the Ministry.

Chairman stated that as per minutes of the meeting taken by Secretary,
Union Ministry of Home Affairs with the officials of A.P. and T.5. on

09.10.2019, fina! decision in the matter is to be taken by the Ministry of Jal
Shakti (Dept. of Water Resources, RD & GR) and that KRMB will abide by the

Ministry’s decision.
(Action: KRMB)

Item 12.8.4
Notification of Jurisdiction of KRMB

Special Chief Secretary, GoAP reiterated their request to notify Jurisdiction
of KRMB. Principal Secretary, GoTS stated that the issue of Jurisdiction of
KRMB may be discussed after KWTD-Il Award is notified.

Engineer-in-Chief (1), WRD, GoAP stated that the control of Nagarjuna Sagar
Right Main Canal (NSRC), which is presently under the control of Govt. of
T.S., be handed over to Govt. of A.P., till jurisdiction of KRMB is finalised, as
it is serving the requirements of A.P. State only.

Chairman informed that a2 proposal on the jurisdiction of KRMB was
submitted to Ministry of Jal Shakti by KRMB and this issue may be placed in
the meeting of the Apex Council for its consideration.

(Action: AP, TS & KRMB)

Items furnished by Government of Telangana

ltem 12.8.5

Reckoning 20% as utilization out of water drawn towards Drinking water
supply

Representatives of Government of T.S. reiterated their request that only
20% of water drawn for drinking purposes be considered as consumptive

use as per the provisions of the KWDT-I Award. Representatives of

Government of A.P. did not agree for this stating that the balance 80%
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regenerated flow of water used for drinking purposes in Hyderabad is not
known to reach in the river. Further, ENC ([}, WRD, A.P. stated that if the
T.S. contention is agreed to, in case of A.P. State’s drawal of water for
drinking purposes also, only 20% of it is to be considered as consumptive
use. Principal Secretary, GoTS stated that this can be applicable in case of
drawals of drinking water by A.P. too. Special Chief Secretary, GoAP stated
that if the upper riparian States also claim to account only 20% of drawals
made towards drinking water, it will adversely affect both Telangana and
Andhra Pradesh. He also opined that both the States may like to discuss the

issue in a separate meeting.

Chairman stated that both the States were requested to give their opinion
to refer the issue to CWC. Telangana gave their opinion and A.P. is yet to
furnish. Chairman asked the representatives of A.P. to give their opinion in

one week, so that the issue will be referred to CWC.
(Action: AP & KRMB)

Item 12.8.6

Telangana can carryover part of its share to next Water Year in terms of
liberty granted by KWDT-| under Scheme A of allocation

Engineer-in-Chief (1), I&CAD Dept., GoTS requested for carrying over the
saved water in the previous water year to next water year for drinking
water purpose (i.e., accounting it for the Water Year 2019-20) in terms of
liberty granted by KWDT-| Award. Further, he stated that in view of drinking
water requirements of Hyderabad city till requisite inflows come into
Nagarjuna Sagar i.e. till September, they need to keep required quantity of
water in the NSP.

Engineer-in-Chief (1), WRD, GoAP stated that KWDT-l is not about stored
water carry over to next water year. This dispute is under consideration in
the KWDT-1I. Further, he added that if good inflows are not there, then the
issue arises for Andhra Pradesh also. He stated that the water use account

has to be closed every year.
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Principal Secretary, GoTS read out a clause of the Award and stated that
saved/stored water may be used for Hyderabad drinking water because it is

a critical need.

Chairman noted that necessity of drinking water is there for both the States
and the views of A.P. State will be sought by KRMB.
(Action: AP & KRMB)

item 12.8.7

Utilization of 45 TMC by Telangana in terms of 04.08.1978 Agreement of
GWDT in view of CWC Clearance to Polavaram Project

Principal Secretary, T.S. stated that in the 80 TMC of Godavari water
diverted to Krishna through Pattiseema LIS, Telangana has a share in
45 TMC allotted to the erstwhile State of AP. He requested KRMB to apply
the decision of the Award and recommend the share of TS in 45 TMC of

water.
Special Chief Secretary, A.P. stated that this issue is under consideration of
KWDT-II.

Chairman Stated that the issue was discussed in the meeting held in the
Ministry of Jal Shakti in February 2018 and was recorded that the Ministry
will examine the issue for taking further course of action. KRMB will submit

the opinions of both the States to the Ministry in this regard.
(Action: KRMB)

The meeting ended with a vote of thanks to the Chair.
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Annexure -|
List of participants in the 12'" Board Meeting on 04.06.2020
Name of the Officer
Sl .
No. Shrif Smt. Designation / Office
l KRMB Secretariat
1 | A. Paramesham Chairman
2 | L.B. Muanthang Member (Power)
3 | R.V.Prakash Superintending Engineer
4 | B. Prema Kumari Director (Finance)
5 | G. Ananda Kumar Deputy Director
6 | C. Ashok Kumar Executive Engineer
7 | S. Siva Sankaraiah Executive Engineer
8 |Y.Raghunadha Rao Executive Engineer
9 | M. Venugopal Deputy Executive Engineer
10 | S. Sridhar Kumar Deputy Executive Engineer
11 | T. Ajay Yadav Deputy Executive Engineer
12 | K. Sreenadhudu Asst. Director
13 | A. Srirama Sastry Assistant Executive Engineer
14 | K. Srinivas Assistant Executive Engineer
15 | G.V.Lakshmi Kumari Assistant Executive Engineer
16 | B. Sreevatsala Assistant Executive Engineer
17 | I. Sujatha Assistant Executive Engineer
18 | A. Madhavilatha Assistant Executive Engineer
19 | D. Daiva Prasanthi Assistant Executive Engineer
20 | M. Rajesh Chari Assistant Executive Engineer
21 | M.N.A. Faheem Assistant Executive Engineer
IL Water Resources Department, Government of Andhra
Pradesh
1 | Adithyanath Das, I.A.S. Spl. Chief Secretary, WRD-Member
2 | C. Narayana Reddy Engineer-in-Chief (Irrigation), WRD-
Member
3 | B.K. Nageswara Rao Chief Engineer, iSWR
4 Y. Veerasekhara Reddy Deputy Directpr (Krj;hna)
5 | A. Babu Rao Executive Engineer, O/o the ENC(!)
6 | S.Haranath Assistant Engineer, PPM
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1

Principal Secretary, | & CAD Dept.,

_i Dr. Rajat Kumar, I.A.?. - Member
, Engineer-in-Chief (Irrigation),
2y & e | & CAD Dept.,- Member
3 | S. Narasimha Rao Chief Engineer (Rtd), ISWR
4 | Z. Srinivasa Rao Chief Engineer, ISWR, (FAC)
| 5 | V. Narasimha Chief Engineer, NSP& AMRSLBC
6 | L. Ananth Reddy Chief Engineer, Mahaboob Nagar (P}
7 | 6. Shankar Naik Chief I.Engl'neer, Hydrology &
investigation
8 |V.Ramesh Chief Engineer, PRLIS
9 | K Srini Executive Engineer, PRLIS Div.7,
SRiRee Mahaboobnagar
Deputy Chief Engineer, PRLIS,
10 | T. Jaganmohan Sharma Hyderabad
11 | 1. Vijaya Bhaskar :Dl)eputv Chief Engineer-1V, O/o ENC
12 | S. Vijaya Kumar Deputy Director (Krishna), C/o ISWR
13 | K. Venkata Narayana Dy. Executive Engineer, O/o ISWR
14 | A. Jyothirmayi Assistant Executive Engineer, NSP
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Annexure -l

List of Projects

S.No. | Projects in Andhra Pradesh 5.No. | Projects in Telangana State as informed

as informed by Telangana by Andhra Pradesh
1 Muchumarri LIS 1 PalamuruRanga Reddy LIS
2 Gundrevula Reservoir 2 Dindi{Nakkalagandi)LIS
3 LIS for supplementation of 3 Bhakta Ramadasu LIS
Gajuladinne ayacut
4 Guru-Raghavendra LIS 4 Thumilla LIS
5 Pulikanuma LIS Scheme 5 Water Grid Project
[ Siddapuram LIS | Enhancement of scope of the following
three projects
7 Sivabhasyam LIS 1 Kalwakurthi LIS with an additional
utilization of 15 TMC
8 Munneru Scheme 2 Nettempadu LIS with an additional o
utilization of 3.4 TMC
9 RDS Right Canal 3 Srisailam Left Bank Canal (SLBC) with an

additional utilization of 10 TMC

10 | New LIS on Tungabhadra River
in between RDS and Sunkesula
Barrage

11 | Vaikuntapuram Barrage on
River Krishna upstream of
Prakasam Barrage

12 Interlinking of Godavari and
Pennar River in Phase-l from
Harishchandrapuram(V) to
Nekarikallu{(V) in  Guntur
District

13 | Vedavathi {(Hagari} River LIS

14 | Naguladinne LIS

15 | Rayalaseema Pumping System
and enhancement of diversion
capacity of PRP HR to 80,000

cusecs.
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Annexure -lil

Monthly power generation by hydro power plants of Srisailam Project

(Mw})

2019-20 | - Units : MU
Andhra Pradesh State Telangana State
Jurisdiction (IC=911.8 M.W) (IC =2370.8 M.W)
Srisailam Right Bank Power Srisallam Left Bank Power
House House
Installed Capacity 7x110 6x150

Jun-19 0.000 0.015
k19 | 0.086 0.032
Aug-19 276.595 398.140
Sep-19 335.980 486.972
Oct-19 314.623 500.740
Nov-19 155,027 232.190
o Dec-19 12.992 74,137
Jan-20 28.076 80.652
Feb-20 141.570 134.400
Mar-20 43.400 65.100
Apr-20 1.870 28.200
May-20 0.550 NA
. Total 1312.769 2000.578
Ratio in % 39.62 60.38
Note:
# Figures from June 2019 to Jan 2020 are as furnished by the both State GENCOS.
# Figures for Feb 2020 to May 2020 have been taken from the respective websites.
# Figures for May 2020 of TSGENCO are not available in the TSGENCO website.
Yearly power generation by hydro power plants of Srisailam Project
S.No. | Year Andhra Pradesh | Telangana Total Ratio in %
AP TS
1| 2014-15 1099.499 1737.384 2836,883 38.76 | 61.24
2| 2015-15 174.961 146.539 321.5 54,42 | 45,58
3| 2016-17 648.003 619.145 1267.148 51.14 | 48.86
4| 2017-18 578.161 824.589 1402.75 | 41.22| 5878
S| 2018-19 559.412 1004.719 1564.131 | 35.77 | 64.23
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STTATAT

‘ . Clovetsment of fuei
SRR AT : Ministry of JalShakti
SrAsETY, FdfaEEaiR _ Dept. of Water R

s pt. of Water Resources,
Wiﬂ o [ A a1 River Development & Ganga Rejuvenation
Bt 'ff"’ AN U \ ? N ) 13 Xrichna River [laragemet 2orrd
L\m, STt B 4 5th Floor, Jalasoudha, ErrumManzil
REHHRIT, FETE1G 4000 T Hyderabad — 500 082
F.N0.2/04/2020/KRMB/ 2. 69093 Date: 02.12.2020

To

The Special Chief Secretary,
Water Resources Department,
Government of Andhra Pradesh,
A.P. Secretariat, Velagapudi,
Guntur District.

Sub: Furnishing Detailed Project Reports (DPRs) of new projects taken up by
the State of Andhra Pradesh for clearance/approval from KRMB/ CWC

and sanction by Apex Council — Reg.

Ref: 1 KRMB.Lr.N0.02/04/2020/KRMB/1502-05,dated.01.07.2020.
2 KRMB.Lr.No,02/04/2020/KRMB/2107-10,,dated.17.09.2020.
3 2" Apex Council Mesting Minutes communicated vide Gol, MoJS, DoWR,

RD & GR Lr.No.R-22012/2/2017-Pen Riv - Pat (2), dated.22.10.2020.

Sir,

In the reference 3" cited, minutes of 2" Meeting of Apex Council held on
06.10.2020 via video — conference under the Chairmanship of Hon'ble Union
Minister of Jal Shakti were communicated. The Hon'ble Chief Minister of Govt. of
Andhra Pradesh has stated that the State will submit the Detailed Project Reports
(DPRs) of new projects. However, the DPRs have not been received so far.

In view of the above, it is once again requested to immediately furnish the
two(2) copies each of the Detailed Project Reports (DPRs)/details of the
projects/schemes of the following projects.

Rayalaseema Lift irrigation Scheme

Muchumarri Lift Irrigation Scheme.

Gundrevula Reservoir,

Guru-Raghavendra LI Scheme.(Pulikanuma LI Scheme, stated to be a part
of Guru-Raghavendra Project)

Siddapuram LI Scheme.

Sivabhasyam LI Scheme.

Munneru Scheme.

RDS Right Canal.

Vedavathi (Hagari) River L) Scheme.

CONOR b=

This may please be treated on priority.

This issues with the approval of Chairman, KRMB.
Yours faithfully,

Aok

(Harikesh.Meena)
Member, KRMB

|

Tel: 040-23301858 JFax: 040-23301655 e-Mail: kemb.hyd@agmail.com

p
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Copy to:

1. PPS to Secretary, DoWR, RD&GR, MoJS, New Delhi for kind information.

2. Engineer-in-Chief (lrrigation), WR Dept., Government of Andhra Pradesh, for
kind information and necessary action please.
3. Senior Joint Commissioner (Peninsular River Wing), DOWR, RD&GR, MoJS,

New Delhi.

2/
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CGOVERNMENT OF ANDHREA PRADESTH
WATER RESQURCES {[5 EAj DEPARTMIENT

Letter No 1589118 EA/Z2014 Dt 14-11-2020

From

The Special Chief Secretary to Govt,
Water Resources Department,

4m Block, 1t Floor,

A.P. Secretariat, ,
Velagapudi,

Guntur District.

To

The Member Secretary,

Krishna River Management Board,

5th Floor, Jalasoudha, \
Errum Manzil,

Hyderabad 500 082 (w.e}

Anepuse — &S

Bir,

Sub: WRD - DPR - Rayalasecema Lift Scheme to supplement 3 TMC
per day from Sangameshwaram to SRMC on D/s of
Pothireddypadu Head Regulator, Kurnool Dist - Furnished -
Reg

Ref 1.From the From the Member Secy., Lr.F.No.2/ 04/ 2020 /

KRME /2353-58, dated 21-10-2020.

2. From the Chief Engineer (Projects), WRD, Lr. No. CE
/WRD/KRNL /2020/DEE2/AEEL/RLS/ Camp l¢ Vjwd, Dt

10.11.2020.
»»eg

With reference to the letter 13t cited, [ herewith furnish the Detailed
Project Report for Rayalaseema Lift Scheme to supplement 3 TMC per
day from Sangameshwaram to SRMC on D/s of Pothireddypadu Head
Regulator, Kurnool District, A.P. for appraisal of the Chairman, KRMB

and necessary action.

Encl: DPR for Rayalaseem Lift Scheme

SPECIAL CHIE

Copy along with enclosure to:-

The Seccretary, DoWR, RD & GR, Ministi
The Chairman, Central Water Commissidn, New Delhi (w.e)
The Chairman, Central Water Commissiop, Hyderabad.(w.e.}
The Engineer-in-Chief {I), A.P., Vijayawadd.

The Chief Engineer (P). Kurnoel \ \

LTINS

/ | , -

of Jal Shakti, New Delhi (w.e.}
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Sub: Appraisst of Rayalaseema Lift Neheate - reg.
Ref: Gove. of AP Letter No ENC '(i YN RDAIW I IEEAARE/RLS Ded. 10.13.2020

Sir,
This bas refereney to the proposal toe Rovaliscema it Svhemie, to supplestens @

INC pur diay Trom Sangameshwanun to SRMO on Ay o Pothiredds padu Head Reguiator,
swhich has heen submitted through ¢-PAMS on 16,11 3020, Subsequentls, 1o hard copres of
the priposal, submitted vide Gevt of AP lenier amder reterence, hase s been recened in
this office on 3.12.2020.

On perusal, it emeryes that in the 36 page report submitted vide reference abose. even
the most hasic and fundarmental parts of any DPR. numehy, Jvdrology, Inter-State mattens,
Irrigation Plenning, Design and Cost Estimate, huse not been corerad.

In view of (he shine, this office is not io % pusition to take up even preliminan
ier el appruinst for determination of tecbno-ecugomic fensibility of the project.

I owish 10 draw sour Mnd reterence 1o “Condelines for peeparation ot DPR. 1o
[erigation und Mballipurpose Projecta 20007 available at CWC Website, under Publications-
Others - Guidelines and Guide Books publication — (item ne. 2), which bringy out the
conteaty of ¢ DPR. [t is r;qu..-.wd that o proper DPRL as per the preseribed gundehines oo

C W, be prepared und submitted

4, %

Further, the procedure to he foiiowed for submission and appraisal of 3 DPR s g
‘Guidelines s Submission, Appraisal and Acceptanee o brrsuiion o
- whivh i a publicstion of CWC and avabble a0 CWOE We gy
- fitem no. ¥ )

down m
Multipurpose Projects, 2017
under Publications- Others - Guidelines und Guide Booky publication

sume ey please by perused amd complicd wirtly (o ensuee expediins apprassad ot the poacd
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F.No.2/04/2020/KRMB/ (- - '-lé Dt: 08 .01.2021

To

The Engineer-in-Chief (1),
Water Resources Department,
Govit. of Andhra Pradesh,
PWD Grounds,

Governorpet, Vijayawada.

Sub: Appraisal of Rayalaseema Lift Scheme-Regarding

Ref: ENC(I), WRD, Govt. of AP Lr. No. ENC(W/VJWD/DEE/AEE/RLS/ Camp
Hyderabad/Dtd.04/01/2021

Sir,

Please refer the letter cited above vide which comments of Government of
Andhra Pradesh on the Lefter No. T-28012/4/2020-PA(S) Dte dated 23.12.2020 of
CWC, New Delhi were sent to this office. In the said letter it is stated that
Rayalaseema Lift Scheme (RLS) does not warrant a detailed examination of the
project Detailed Project Report (DPR) as per the CWC guidelines. J

In this connection it is to state that as per Section 85(8)(d) of AP Reorganization
Act, 2014, Krishna River Management Board has to make appraisal of any proposali
for construction of new projects on Krishna river and give technical clearance after
satisfying that such projects do not negatively impact the availability of water as per
the awards of the Tribunals constituted under the Inter-State River Disputes Act, 1956
for the projects already completed or taken up before the appointed day.

At present, Pothireddypadu head regulator draws water from a level of 854 ft
from Srisailam reservoir. Rayalaseema Lift Scheme is proposed to sﬁpplement it and
draw wgter from the level of 797 ft of Srisailam reservoir. [n this context this is to bring
to your notice that the Ministry of Jal Shakti has directed that Andhra Pradesh shall not
go ahead with the above project, till the same is appraised by KRMB/CWC and
sanction of Apex Council is obtained. This was communicated to the Water Resources
Department, AP vide this office letter no.2/04/2018/KRMB/1104-08 dt. 20.05.2020.

(P.T.O)

Tel: 040-23301858 Fan: 040-23307655e-Mail:kemb. hyd@agmail.com

1]
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As such, requisite DPR of Rayalaseema Lift Scheme may be submitied for
appraisal as desired by CWC vide their letters dated 16.12.2020 and 23.12.202C. ~
the requisite details required as per the 'Guidetines of Ministry of Jal Shakii for
Preparation of DPR for Irrigation and Multipurpose Projects (2010)’ may be included in
the DPR. It may be ensured that all the requisite data and analysis such as data series
of inflows in Srisailam reservoir, demands for Rayalaseema Lift Scheme as well as all
other projects/ schemes drawing water from Srisailam reservoir, downstream
requirements, etc shall be included in the DPR. Simulation studies to examine whether
that the RLS does not negatively impact the availability of water for the projects/

schemes already completed or taken up in Krishna basin shall also form a part of the

DPR.
This issues with the approval of Chairman, KRMB, Hyderabad.
. Yaours faithfull
Okt h
../ (Harikesh Meena)
Member
Copy to .
letters dated 16.12.2020 and 23.12.2020. As

1. Director (PA-S8), CWC w.It.
requested earlier vide T.O. Lr dated 17.12.2020, DPR of Rayalaseema Lift

Scheme may be got appraised on submission by Govt. of AP.

2 §r. Joint Commissioner, DoWR, RD & GR, Shram Shakti Bhawan, New Delhi
along with copy of the reference for information please.

2]y
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F.No.2/07/A/2021/KRMB/ 557 - 559

To

The Secretary to Government,
Water Resources Department,
Government of Andhra Pradesh,
A.P. Secretariat, Velagapudi,
Guntur District,

Arave xuare ~ AR

Ministry of JalShakti
Dept. of Water Resources,

River Development & C-anga Rejuvenatmn
“ristea Kiver Management Boprd
5th Floor, Jalasoudha, ErrumManzil
Hyderabad - 500 082

Dt: 04. 03.2021

Sub: Visit by a team of KRMB and CWC officers to the proposed project
location of Rayalaseema Lift lrrigation Project in connection with
M.A.No.06 of 2020(SZ) in Original Application No.71 of 2020 (S2) -

regarding

Ref: 1 Engineer-in-Chief (1), I&CAD Dept., Govt. of Telangana Lr. No.ENC (1) /
DCEIV/OTS/AEE18/Gen. Vol. Xll f KRMB/2020, dated.19.12.2020.
2 KRMB F.No0.02/04/2021/KRMB/451-453, dated 19.02.2021.

Sir,

Please find enclosed a copy of NGT(SZ) Order dated 24.02.2021 in connection
with M.A. No. 06 of 2020 (South Zone} in Original Application No.71 of 2020 filed by
Shri Govinolla Srinivas regarding taking up of Rayalaseema Lift Irrigation Project by

Govt. of Andhra Pradesh.

In light of the NGT’s order, it is proposed to send a team consustmg of officers
from KRMB and CWC to the proposed project location during 2™ week of March,

2021.

Therefore, it is requested to nominate a nodal officer for interaction with the
team and his/ her contact details may be made available to the undersigned.

The requisite information may be made available to the team during the above
visit. The actual tour programme will be intimated in due course of time.

This issues with the approval of Chairman, KRMB, Hyderabad.

Encl: As above

Tel: 04023301858 Fax: 040-23301655

Yours faithfully,

f 1/
b
j RANAMT
{Harikesh Meena)
Member, KRMB.

(P.T.0)

1

e-Mail:kirib hyd@amail.com
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Copy to:

1. The Engineer-in-Chief (1), Water Resources Department, Govt. of Andhra
Pradesh, Vijayawada, Andhra Pradesh for information and necessary action
and with a request to make necessary logistic arrangements during the above
visit,

2. The Senior Joint Commissioner (Pen. Riv), Department of Water Resources,
RD&GR Ministry of Jal Shakti, Room No.107-B, Shastri Bhavan, New Delhi-

110001 for information.

29<
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GOVERNMENT OF ANDHRA PRADESH
WATER RESOURCES (IS-EA) DEPARTMENT

Letter No.15691/1IS-EA/2014 Dated: 9-3-2021

From

The Secretary to Government,
Water Resources Department,

A.P. Secretariat, :
Ist Floor, 4th Block, :
Velagapudi, Guntur Dist.

To

The Member Secretary,

Krishna River Management Board,
5th Floor, Jalasoudha

Errum Mangzil, Hyderabad.

Sir,

Sub:- Visit by a team of KRMB and CWC Officers to the proposed
project location of Rayalaseema Lift Irrigtion Project in
connection with M.A.No. 06 of 2020 (SZ) in Original Application

No. 71 of 2020 (SZ) — Regarding .

Ref:i- 1. Minister of Jal Shakti Lr.No.R.22012/2/2017-Pen-
River/Pt{2} Dt-11-12-2020..
2 ENC < T.0. Lr.No. ENC (I)/EE/DEE1/AEE#/Telangana New

Projects/2021, dt. 18-2-2021.
3. KRMB Lr.No. 02/07/2021/KRMB/557-559, Dated 4-3-2021

@e@

Kind attention is invited to the subject cited.

With reference to the letter 3 cited, [ am to bring to your consideration
that KRMB was requested several times to take action to stop unilateral action of
the State of Telangana in construction of new projects and expansion of ongoing
projects namely 1. Palamuru Ranga Reddy LIS {90 TMC}, 2. Dindi LIS (30 TMC) 3.
Bhakta Ramdas LIS (5.5 TMC) 4. Thummilla LIS (5.44 TMC) 5. Water Grid Project
(Mission Bhagiratha) (23.44 TMC) 6. Enhancement of Kaleswaram LIS (15 TMC
i.e from 25 TMC to 40 TMC} 7.Nettempadu LIS (3.4 TMC i.e., from 22
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TMC (0 25.4 TMC) : .
qnmuf w: YIML) and 8. SLBC (10 TMC i.c from 30 TMC to 40 TMC) without
alloc .10?1 0 .u a[v:'r and appraisal of DPRs by KRMB, CWC and approvals by Apex
Council in violation of provisions in APR Act,2014

Jt is pertinent to mention here that the MoJS was pleased to direct the
G';’"t of Telangana State to stop execution of the above projects vide ref. 13t cited
above.

Inspite of repeated directions, the State of Telangana is going ahead with
the execution of the above projects which is detrimental to the interest of the
State of AP and have negative impact on the existing projects of the State of AP

which is the lowest riparian State.

It is pertinent to mention here that, KRMB was requested vide ref. 274 cited
above, to constitute a Fact Finding Committee of Engineers from AP and KRMB
to visit the project sites in Telangana Territory for assessing the ground reality.

Instead of taking action on the request of the AP, the KRMB is now
proposing vide ref. 3 cited, to send a Team consisting of Officers from KRMB
and CWC to the proposed Rayalaseema Lift Scheme during 27d week of March,
2021 and requested to nominate a nodal officer from AP for interaction with the

team.

However as per the orders of the NGT there are no directions to KRMB for
field visit of the Rayalaseema Lilt Scheme which contemplates neither creation
of any new ayacut nor any additional storage other than the existing.

Hence, it is requested that KRMB may visit the projects being taken up by
the State of Telangana in violation of APR Act, 2014 first, for which the Govt of
AP reduested well in advance, before considering the visit to Rayalaseema Lift

Scheme.
Yours faithfully,

AP

J.SYAMALA RAO
SECRETARY TO GOVERNMENT

L]

Copy:to:- The Engineer-in-Chief (I), A.P., Vijayawada.
>3

Seanned by CamSecanner
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HINGHTATY Government of Indi
SrarfaRT WaTery e Ministry of J NShale:
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weiforer, srereiten AN _ © Sth Fleor, Jalasoudha, Errum Manzil
QIHHHTTE, BeRTarg -4oool? Hyderabad - 500 082
F.N0.02/07/A/2020/KRMB/72 92« 2.1 Date: 26.03.2021

Office Order

Consequent upon the NGT’s Order on the M.A. No. 06 of 2020 {SZ) in 0.A. No. 71
of 2020 (SZ) dated 24™ February 2021 in connection with the Rayalaseema Lift Scheme
taken up by the Government of Andhra Pradesh and as per office note approved by the
Chairman, KRMB a team of officers from KRMB and CWC is hereby constituted as follows,

1) ShriHarikesh Meena, Member, KRMé Team Leader & Convenor
2) Shri 0. M. Raipure, Member Secretary, KRMB Member
3) Shril. 8. Muanthang, Member (Power), KRMB Member
4} Shri P, Devender Rao, Director, KGBO, CWC, Hyderabad Member

The team may visit the project to find out if there is any violation of directions of
the NGT's proceedings with the matter. The team shall submit its report within one
month’s time from the date of issue of this Order.

I'am directed by the Chairman, KRMB to issue this Order.

Sty
%-—w X
{Superintending Engineer, KRMB)

Copy for information and necessary action along with copies of NGT orders O.A. No.
71/2020, dated 29-10-2020 and M.A No. 06/2020 {5Z) in O.A. No. 71/2020, dated; 24-02-

2021 to:
1) Shri Harikesh Meena, Member, KRMB.

2) Shri D. M. Raipure, Member Secretary, KRMB.

3} ShriL. B. Muanthang, Member (Power), KRMB,

4) ShriP. Devender Rao, Director, KGBO, CWC, Hyderabad.

5) Copy for information to the Senior joint Commissioner (PR), Ministry of Jal Shakti,
Dept. of WR, RD& GR, Room No. 107-8, Shastri Bhawan, New Delhi — 110 001 for

information,
6) Copy for information to PS to Chairman, KRMB.

Tel: 040-23301858 Fax: 040-23301655e-Mail-krmb_ivd@gmail.com
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GIEISII'HEI AT Ministry of JalShakti
G.IEHI.UN_'L ThferaiR Dept. of Water Resources,
m&n’”a”"*’ & River Development & Ganga Rejuvenation
WU‘T&WEW qrs Krishoa River Mavagemenr Boarg
t\mﬁ, ST 5th Floor, Jalasoudha, ErrumManzil
TN, 88T -Yoooly Hyderabad - 500 082
F.No.2/07/A/2021/KRMB/ TE1-74 Dt: 31.03.2021

To

The Secretary to Government,
Water Resources Department,
Govermment of Andhra Pradesh,
A.P. Secretariat, Velagapudi,
Guntur District.

Sub: National Green Tribunal (NGT) Order on the M.A. No. 06/2020 (SZ) in O.A.
No. 71/2020 order dated, 24th February, 2021 - Visit by a team to the
Rayalaseema Lift Scheme (RLS) - Regarding

Ref: - KRMB.F‘.No.OZ!O?!A!QOQO!KRMB!722-27. dated 26.03.2021.

Sir,

Hon’ble National Green Tribunal (NGT’s) in its order dated 24™ February, 2021
in respect of M.A. No. 06/2020 (SZ) in O.A. No. 71/2020 has mentioned in para (15)
that “the Krishna River Management Board, on the basis of the compliant made by the
Telangana Government in this regard, are al liberty to go into the question and if it is
found that there is any violation of direction of this Tribunal in proceedings with the
matter on the basis of the investigation conducted by them independently, they are at
liberty to take appropriate action against the 4t" respondent (State of Andhra Pradesh)
in accordance with law, apart from the applicant to approach this Tribunal at that
stage”. As per para (16)" the Krishna River Management Board is directed to lake

appropriate decision in the application at the earliest.”

Accordingly, KRMB constituted a team of officers from KRMB and CWC to find
out if there |s any violation of directions of the NGT's-’proceedings with the matter.A
copy of the said order dated 26.03.2021 is enclosed herewith.

In this connection, | am to inform that the said team is to visit the location of the
Rayalaseema Lift Scheme (RLS) during the period from on 07.04.2021 to
08.04.2021 for the above purpose. A tentative tour itinerary is enclosed herewith.

(P.T.0)

Tel: 04023301858 ;Fax: 040-23301655 o e-Mail: krmb.hyd@amail.com

e
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In this regard, a nodal officer may please be nominated for interaction with the

team and his / her contact details may be made available to the undersigned.

Further, the foliowing documents in respect of Rayalaseema Lift Scheme (RLS)

may be sent / made available to the team during the visit.

1) Site plan
2} investigation proposed / being carried out at project site.

Encl; As above

Yours faithfully,
(J/)Aq;i/b}é( /(

-~/ (Harikesh Meena)
Team Leader & Convenor

Copy to:

1.

N e w

The Engineer-in-Chief (), Water Resources Department, Govt. of Andhra
Pradesh, Vijayawada, Andhra Pradesh for information and necessary action
with a request to make necessary arrangements during the visit / inspection of
the team..

The Senior Joint Commissioner {Pen. Riv), Department of Water Resources,
RD&GR Ministry of Jal Shakti, Room No.107-B, Shastri Bhavan, New Delhi-
110001 for information.

Shri Harikesh Meena, Member, KRMB.

Shri D.M.Raipure, Member Secretary, KRMB.

Shri L.B.Muanthang, Member (Power), KRMB.

Shri P.Devender Rao, Director, KGBO, CWC, Hyderabad.

PS to Chairman, KRMB. '

l/q_,.
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F.N0.02/07/A/2020/KRMB/ 122~ 27 * Date: 26.03.2021

' Office Order

Consequent upon the NGT's Order on the M.A. No. 06 of 2020 (SZ) in O.A. No. 71
of 2020 {SZ) dated 24" February 2021 in connection with the Rayalaseema Lift Scheme
taken up by the Government of Andhra Pradesh and as per office note approved by the
Chairman, KRMB a team of officers frombKRMB and CWC s hereby constituted as follows.

1) Shri Harikesh Meena, Member, KRI\'JH.B Team Leader & Cohvenor
2) ShriD. M. Raipure, Member Secretary, KRMB Member
3) Shril. B. Muanthang, Member (Power), KRMB Member
4) Shri P. Devender Rao, Director, KGBO, CWC, Hyderabad tMember

The team may visit the project to find out if there is any violation of directions of
the NGT's proceedings with the matter. The team shall submit its report within one
month’s time from the date of issue of this Order.

Fam directed by the Chairman, KRMB to issue this Orger.

by
2 '379‘01—‘(
%Superintendmg Engineer, KRMB)
A

Copy for information and necessary action along with copies of NGT orders O.A. No.
71/2020, dated 29-10-2020 and M.A No. 06/2020 {S2) in O.A. No. 71/2020, dated: 24-02-

2021 to:
1} Shri Harikesh Meena, Member, KRMB.

2) ShriD. M. Raipure, Member Secretdry, KRMB.,

3} Shril.B. Muanthang, Member (Power), KRMB. :

4) Shii P. Devender Rao, Director, KGBO, CWC, Hyderabad.

5) Copy for information to the Senior Joint Commissioner {PR), Ministry of Jal Shakti,
Dept. of WR, RD& GR, Room No. 107-8, Shastri Bhawan, New Dethi — 110 001 for

information.
6} Copy for infarmation to PS to Chairman, KRMB.,

Tel: 040-23301855  Fox: 040-2377755 e-Mail Ermp - dDamon com
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Tentative Tour itinerary of ' Team consisting of officers of KRMB and CWC to
visit the location of Rayalaseema Lift Scheme (RLS) in Andhra Pradesh
during the period from 7 April, 2021 to 8" April, 2021.

Date From & o To & Arr, Time Mode of
Dep. Time Transport
07.04.2021 Hyderabad Kurnool By road
10:00 AM 14:00 Hrs
16: 00 hrs to 18:00 hrs discussions with the project officials

 E——

Night hait at Kurnool |
'08.04.2021 | Kurnool Hyderabad By road
’ 15:00 hrs 20:00 hrs

Purpose:
To visit the location of Rayalaseema Lift Scheme (RLS) in Andhra

Pradesh and discussions with the officials of Water Resources

Department, Govt. of Andhra Pradesh. )
1L
(// A'L/LFL-‘J{{A\/ \

(Harikesh Meena)
Team Leader & Convenor,
*  KRMB, Hyderabad.

F.No.02/07/A/2020/KRMB/T 6 3~66 Date: 3). 03.2021

Copy for information and necessary action to:

1) The Engineer-in-Chief (I}, Water Resources Department, Govt. of
Andhra Pradesh, Vijayawada.

2) The Chief Engineer (Projects), WRD, Kurnool.

3) The Director (Finance), KRMB.

4) PS8 to Chairman, KRMB.

Hy,
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GOVERNMENT OF ANDHRA PRADESH
WATER RESOUCES DEPARTMENT

From To

Sri J. Syamala Rao, IAS The Member Secretary,

Secretary to Government, Krishna River Management Board,
Water Resources Department, 5" Floor, Jalasoudha, ErrumManzil,

4" Block, 1% Floor, Room No:218, Hyderabad~500082
A.P Secretariat, Velagapudi
Guntur District - 522503

Lr. No. 15691 /1S —EA /2014 . Dt: .5-4-2021

Sir,

Sub: Visit by a team of KRMB and CWC officials to the proposed project
location of Rayalaseema Lift Scheme (RLS) in connection with NGT
Order in M.A. N0.6/2020 in Q.A. No.71/2020- Reg.

Ref: 1. NGT Order dt.24-2-2021
2. KRMB letter F No.2/07/A/ 2020/KRMB/763-66 Dt:31.03.2021

3. KRMB letter F.No.2/07/A/ 2021/KRMB/767-74 Dt:31.03.2021
4. Letter No. 15691 / IS ~ EA /2014 Dt. 9-3-2021 addressed to the

Member Secretary, KRMB,
5 KRMB letter F.No,2/07/A/ 2021/KRMB/775-76 Dt:31.03.2021

Ll ]

In the reference 1%cited, it is quotedthat the Hon'ble National Green
Tribunal (NGT) vide its order dated 24™ February, 2021 in M.A. No. 08/2020 (SZ)
in C.A. No. 71/2020 on Rayalaseema Lift Scheme (RLS) have mentioned in para
(15) that "the Krishna River Management Board, on the basis of the compliant
made by the Telangana Government in this regard, are at liberty to go info the
question and if it is found that there is any violation of direction of this Tribunal in
proceedings with the matter on the basis of the investigation conducted by them
independently, they are at liberty to take appropriate action against the 4™
respondent (State of Andhra Pradesh) in accordance with law. ”

In the reference 2™ cited which is enciosed to the reference 3™ cited,
KRMB constituted a team of KRMB and CWC officials 1o visit the proposed
Project location of Rayalaseema Lift Scheme (RLS).

1

2
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In the reference 3" cited, KRMB communicated tentative tour itinerary of
the team of KRMB and CWC officials to visit the location of Rayalaseema Lift
Scheme (RLS) on 7-4-2021 and 8-4-2021duly requesting for nominating a nodai
officer for interaction with the }eam and fo keep the documents 1) Site Plan2)
Investigation proposed /being carried out at project site in respect of RLS.

In this connection, it is pertinent to mention here that the jurisdiction of
KRMB is not vet finalized and without the same, Chairman/Member Secretary,
KRMB can'ttake a decision to constitute a team of officials to visit the location of
the proposed Rayalaseema Lift Scheme (RLS) unilaterally. Issues of this nature
require thorough discussion in the full Board. Without the approval of the Board,
officials can’t act in a biased manner and discriminate against Andhra Pradesh,.

It is further brought to your considsration that, when requests were made
by Government of Andhra Pradesh for visit of locations of unauthorized
construction of Projects like Palamuru- RangaReddy LIS, Dindi LIS, Tummilla LIS
including expansion of other ongoing schemes efc.. KRMB has not taken any
decision to visit the above sites. Whereas now on the request of Telangana State
the KRMB has taken a decision unilateraily and constituted a committee for the
visit of the location of Rayalaseema Lift Schems (RLS).

it is appropriate here to mention here that Rayalaseema Lift Scheme
(RLS) is planned only for supplementation of the existing schemes like Drinking
water to Chennai, SRBC, TGP etc., from a leve! of +800f without any additional
usage of water other than allocated to AP under which neither a single acre of
additional ayacut is created nor any additional storage is created whereas the
projects in Telangana territory are unauthorized projects involving contemplation
of huge extent of new ayacut and large storage reservoirs with no allocation of
water what so ever from a level of +8001t.
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It was already mentioned in reference 4™ cited that as per orders of NGT,
there are no directions to KRMB field visit of KRMB of Rayalaseema Lift Scheme
which contemplated neither creation of new ayacut not any additional storage
other than existing.

As the issue is of critical in nature, it is requested to place the matter
before full Board meeting of KRMB for taking a decision and till then it is
requested that the proposed visit to the Rayalaseema Lift Scheme (RLS) site may

be cancelled, K

Yours faithfully,
SYAMALA RAQ JAMAJAM
SECRETARY TO GOVERNEMENT

Forwarded By Order
/v

Joint Secretary to Government

22
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e ronneng O lands

Ministry of falshakti
Wﬁgﬁﬁﬁrﬂdﬁ? Dept. of Water Resources,
ﬂTﬂ'ﬂ'\'&fﬂT 3417[ River Development & Ganga Rejuvenation
PGS UAH S Rrishna River Management Board
wefrHfSre, sreraraT 5th Floor, Jalasoudha, ErramManzil
TrETTiTE, 3gIATE -Yoool? Hyderabad - 500 082
F.No.2/07/A/2021/KRMB/ ‘35\ 8452 Dt: 12-.04.2021
To

The Secretary to Government,
Water Resources Department,
Government of Andhra Pradesh,
A.P. Secretariat, Velagapudi,
Guntur District.

Sub: Visit by a team of KRMB and CWC Oﬂ" icers to the proposed project
location of Rayalaseema Lift Scheme in connection with M.A. No. 06/2020

in O.A. No. 71/2020(SZ) - Regarding

Ref: Secretary to Government, Water Resources (IS-EA) Department, Gowt. of AP
Letter No.15691/IS-EA/2014, dated 05.04.2021.

Sir,

Please refer your office letter on the subject cited. The issues raised in the
letter are not relevant to implement the directions of National Green Tribunal (NGT) to
KRMB.

Therefore it is decided to visit the Rayalaseema Lift Scheme (RLS) site by the
team during 19-20 April, 2021.You are requested to nominate an officer well
conversant with the Rayalaseema Lift Scheme (RLS) for interaction with the team
during the visit. The requisite documents requested vide letter dated 31.03.2021 may
also be kept ready for handing over to the team. The proposed tour itinerary is

enclosed herewith for information and necessary action.

This issues with the approval of Chairman, KRMB.

Encl: As above

j\’ours m

(Harikesh Meena)
Team Leader & Convenor
KRMB,Hyderabad.

(P.T.O)

Tel: 040:23301858,Fax: 040-23307655  e-Mail: krmb. hyd(_}tynmf com

) /)
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GOVERNMENT OF ANDHRA PRADESH
WATER RESOUCES {IS.EA) DEPARTMENT

Lr.No.15691/1S.EA/2014/ Dt:15/04/2021

From

The Secretary to Government,
Water Resources Department,
4th Block, 15t Floor, Room
No:216,

A.P Secretariat, Velagapudi
Guntur District - 522503

To
The Member Secretary,
Krishna River Management

Board,
5t Floor, Jalasoudha,

ErrumManazil,
Hyderabad-500082,
Sir,
Sub: Visit by a team of KRMB and CWC officials to the proposed
project location of Rayalaseema Lift Scheme (RLS} in
connection with NGT Order in M.A. No.06/2020 in O.A.
No.71/2020 (SZ)- Reg.

Ref: 1.NGT Order di.24-2-2021
2. KRMB letter F.N0.2/07/A/ 2020/KRMB/763-66

Dt:31.03.2021
3.KRMB letter F.N0.2/07/A/ 2021/KRMB/767-74

Dt:31.03.2021
4.GoAP Lr No. 15692/1S-EA/2014 Dt.9.3.2021 addressed to

the Member Secretary, KRMB,
5.KRMB letter F.No.2/07/A/ 2021/KRMB/775-76

Dt:31.03.2021
6.T.Q Lr No. 15691/IS-EA/2014 Dt.05.04.2021.
7.KRMB Lr No. F. No. 2/07/A/2021/KRMB/851-858

Dt.12.04.2021.

KRt Ak

I invite your attention to the ref. 7 cited and to inform you that the
stand of the Government of AP on Lhe issuc has been clearly spelt out in the

letter ref.6' cited.

You are therefore requested to take necessary action on the issues
raised before the proposed site visit.

Yours fa'} hifully,

P
Secretary to Government l
Water Resources Department /Cr
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GOVERNMENT OF ANDHRA PRADESH
WATER RESOUCES (IS.EA) DEPARTMENT

Letter No, 15691 /1S.EA/2014/ Date ; 17/04/2023%

From

Sn J Syamala Rao 1AS
Secretary o Government

Water Resources Department

4" Blacx 1" Floor. Room No 210
A P Secretanat Velagapud
Gunty Cistrict = 322503

To :
The tember Secretary

Krishna River Management Board,
5" E:per Jalasougha ErrumMarizil
Hyderabad-S00082.

S ) s
Sup Visit by a team of KRMB ang CWC officials 10 the proposed project iocane 5
Rayalaseema Lt Scheme (RLS} 1n connecton wilh NGT Order n 14~
No.08/2020 n © A No 71/2020 (S2)- Reg
Ref NGT Order dt 24-2-2021
KRMB letter F No.2/07/A/ 2020/KRMB/763-66 Dt 31.03 2024
KRMSB tetter F No 2/07/4/ 202 UKRMB!767-74 Dt 31 03 2021
GoAP Lr No. 15692/1S-EAJ2014 Dt 9 3 2021 addressed to the Member
Secretary, KRMB
KRMB letter F.No 2/07/A7 202 VKRME/775-76 Dt:31 03.2021
T OLrNo 18691/S.E4/2014 D1 05 04 2021
KRMB Lr No F No 2/07/A/2021/KRMB/B51-858 Dt 12 04 2021
8 TO Lt No 156914S EA/Z014 Dt 15.04 2021

B L K e

-~ ot

el

| nvite your atiention to the ref 8” cited wharemn it is requested (o take necessary
ot =» on the sssues raised n the ref 67 cded before the proposed sie wistt 10 Rayalaseema
L= Scneme (RLS)

Hence | once agan request to cancel the propased site visit ta Rayaasee™a Lif
gereme (RLS) fif) 3il the issues raised by Government of Andhra Pradesh vge ref § oled
are {57y agdressed

Yours fathiubiv,

Sd /- SYAMALA RAQ JAMIAM
Sacretdry b0 Goveament
Wwater Resownyes Deoartsye ot

Jf Vorwarded By Order /4
PPV VVAVAN fafalr!

Jog 1% s it ary Tad waesy o 1ty ot
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GOVERNMENT OF ANDHRA PRADESH
WATER RESOUCES (IS.EA) DEPARTMENT

Letter No. 15691/1S.EA/2014/ Date : 18/04/2021

From

8ri, J. Syamala Rao, IAS,
Secretary to Government,
Water Resources Department,

4" Block, 1 Floor, Room No:2186,
A.P Secretariat, Velagapudi
Guntur District — 522503

To

The Member Secretary, :
Krishna River Management Board,
5" Floor, Jalasoudha, EfrumManzil,
Hyderabad-500082.

Sir,

Sub: Visit by a team of KRMB and CWC officials to the proposed project
location of Rayalaseema Lift Scheme (RLS) in connection with NGT
Order in M.A. N0.08/2020 in O.A. No.71/2020 (SZ)- Reg.

Ref: 1. NGT Order dt.24-2-2021
2. KRMB letter F.No.2/07/A/ 2020/KRMB/763-66 Dt:31.03.2021
3. KRMB letter F.N0.2/07/Af 2021/KRMB/767-74 Dt:31.03.2021
4. GoAP Lr No. 15692/IS-EA/2014 Dt.9.3.2021 addressed to the Member
Secretary, KRMB,
5. KRMB letter F.No.2/07/A/ 2021/KRMB/775-76 Dt:31.03.2021
6. T.O Lr No. 15691/1S-EA/2014 Dt.05.04.2021.
7. KRMB Lr No. F. No. 2/07/Af2021/KRMB/851-858 Dt.12.04.2021.
8. T.0. Lr. No. 15691/IS.EA/2014 Dt.15.04.2021.
9. T.O. Lr. No. 15691/1S.EA/2014 Dt.17.04.2021.

hERE

| invite your attention to the ref. 8™and 9"cited, wherein it was requested
~ to cancel the proposed site visit to Rayalaseema Lift Scheme (RLS) {ill all the
issues raised by Govermment of Andhra Pradesh vide ref. 6™ cited are fully

addressed.



i

66

State of Andhra Pradesh as neutrality of some of the members is doubtfui.

Hence, it is requested to place the issue of undertaking site inspections of
all the ongoing projects of Telangana or AP before the KRMB Board Meeting for
consideration and to take g decision in ‘the spirit of awards of the Tribunals and

APR Act, 2014,

Further, it is informed that the second wave of Covid-19 is spreading
rapidly in AP and Telangana. More than 7000 new cases are reported in Andhra
Pradesh and more than 5000 new cases ars reported in Telangana yesterday,
The number of new cases is increasing rapidly. The Chief Engineer and
Superintending Engineer concemed of Rayalaseerna Lift Scheme are also
affected with Covid-19, Visit to the site under these drcumstances is not

advisable,

In view of the above, it is requested to cancei the site visit of
Rayalaseema Lift Scheme (RLS) as envisaged by KRMB vide ref. 7" cited until a
decision is taken in the Board Meeting of KRMB and all the issues raised by
Govemment of Andhra Pradesh vide ref. 6" cited are fully addressed and until the
severity of Covid-19 is reduced,

Yours faithfully
Sd/ - Syamala Rao Jamjam
Secretary to Govt.,
Water Resources Department

/[Forwarded by i
SN

Joint Secretary to Government
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No. R.11011/24/2014-Pen Riv (Pt. I)
Government of India
Ministry of Water Resources, River Davelopment and Ganga Rejuvenation
(Peninsular River Wing)

107-B, Shastri Bhavan,
New Delhi.

Dated: 26" June, 2015

Sub: Minutes of the meeting held on 18" and 19" June, 2015 to discuss issues
related to regulation of water by Krishna River Management Board.

Please find enclosed minutes of the meeting held on 18" and 18" June, 2015
in New Delhi to discuss issues related to regulation of water by Krishna River
Management Board under the chairmanship of Additional Secretary, Ministry of
Water Resources, River Development and Ganga Rejuvenation which have been
duly singed by officials of the Governments of Andhra Pradesh and Telangana for

information and necessary action please.
MM
e
_/

(Dr. Naresh Kumar}
Senior Joint Commissioner
Telefax; 23383518

Encls: as above

Chairman, Central Water Commission, Sewa Bhawan, R.K. Puram, New Delhi

Chairman, Krishna River Management Board, 3" Floor, Jalasoudha Building,

Errum Manzil, Hyderabad-500 082.

Principal Secretary, Water Resources Department, Government of Andhra

Pradesh, 7™ Floor, J-Block, AP Secretariat, Hyderabad — 500 004.

Principal Secretary, Irrigation & CAD Department, Govemment of Telangana, D-

Block, 1* Floor, Telangana Secretariat, Hyderabad — 500 022.

5. Engineer-in-Chief, Water Resources Department, Government of Andhra
Pradesh, Hyderabad.

6. Engineer-in-Chief, Irrigation & CAD Department, Government of Telangana,

Hyderabad.

> o» Nz

/?, Member-Secretary, Krishna River Management Board, 3" Floor, Jalasoudha

Building, Errum Manzil, Hyderabad-500 082.
Copy to:
OSD {Shri Ajit Kumar) to Hon’bie Minister (WR, RD&GR)

Sr. PPS to Secretary (WR, RD&GR)
PS to Additional Secretary (WR, RD&GR)

WA

l/q-
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Brief record of the discussion of the meeting held on 18™and 19" June, 2015

T fodiscuss-issues-related-to-regulation.of water by

Krishna River Management Board

A meeting was held on 18" and 19" June, 2015 under the Chairmanship of
Additional Secretary, MoWR,RD&GR to discuss the issues related to regulation of
water use byKrishna River Management Board between Andhra Pradesh and
Telangana State. In addition to the officials of Ministry of Water Resources, River
Development and Ganga Rejuvenation, officials from Government of Telangana
and Andhra Pradesh and Krishna River Management Board were present in the

meeting. The list of participants is enclosed.

nts,'Additionai Secretary, MoWR, RD & GR

2. While welcoming the participa
th the states to present their views in this

requested the representatives of be
regard.

3 The representative of Govt. of Andhra Pradesh requested to notify the
projects for taking over under the jurisdiction of Krishna River Management Board
urgently for the purpose of regulation of water. He also cited that at present the
directives of the Board are not followed. Representative of the State of Telangana

stated that before taking any decision regarding notification of projects and
regulation of water, it is necessary that broad principles of water regulation and an
appropriate implementation mechanism are worked out. In this regard, he
highlighted that as per KWDT-1 award the erstwhile State of Andhra Pradesh has
been allocated 811 TMC for utilization in various projects as enbloc. However, as
per the arrangement/various decisions taken by the erstwhile State of Andhra
Pradesh revised allocations in both the parts of the State came to be 512 TMC in

Andhra Pradesh and 299 TMC in Telangana.

4. The representative of Andhra Pradesh contested that the share of
Telangana is only 279 TMC and additional 20 TMC will be available to them for
Bhima Lift Project only after the completion of modernization of Krishna Delta
System. The representative of Telangana contended that revised allocations
statement submitted by the erstwhile Andhra Pradesh before KWDT-II has to be

adhered to by both the states.

5, It was agreed in the meeting that the figures of share of the two states as
mentioned in the list of projects dated 18,10.2013 (appended herewith as
Annexure) may be followed as the working arrangementfor the current yearonly
without prejudice to the rights of the two states about their entitiements which
have been raisedor to be raised before appropriate fora.

8. The representatives of both the States agreed that they may utilize their
share of waterwherever they decidesubject to avaitability of water at that place

and without affecting the rights of other State.

7. Thereafter, project related issues were discussed and following working
arrangements for the water year 2015-2018 only were agreed as a temporary

b "
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Nagarjuna Sagar Project:
e-of-both the ™ —

5SS o it was agreed that the water shar

T After defailed deliberat
States from this project would be as mentioned in the Annexure. KRMBwould
duly consider the requirements of both Andhra Pradesh as well as Telangana

State as per existing practicewhile regulating the water of Left Bank Canal.

9. It was agreed that while considering the demand
priority would be given to the drinking water require
including the twin cities of Hyderabad and Secunderaba

AP Reorganisation Act, 2014,

s of two states the due
ments of all the sreas
d as per Schedule X of

Krishna Delta System

10. As per the Tribunal award, 181.2 TMC of water has been allocated for
Krishna Delta Project, i.e. Prakasham Barrage at Vijayawada. However, as per
Annexure enclosed the share of Krishna Delta is 151.2 T™MC.

Krishna Delta are met from Intermediate

contribution supplemented by NSP. In so far utilisable water yield downstream of
Nagarjuna Saagar by Paleru, Munneru and Musi is concerned, Govt of Andhra
Pradesh stated that this is only 20 TMC. According to representative of Govt of
Telangana, this yield is 101.2 TMC. It was agreed that actual utilizable water from
intermediate catchment may be taken into consideration by KRMB while
determining releases 10 Krishna Delta. The utilizable quantity of water from the
intermediate catchment downstream of Nagarjuna Sagar would be assessed by
the CWC for consideration of KRMB by taking the flow data from Musi, Paleru and
Munneru streams, storage in pulichintala and measurement of actual discharges
through the canals in Krishna Delta. That quantity shall be deducted from the total
allocation and the same shall be supplemented through Nagarjuna Sagar Project

for the irrigation and command of Krishna Delta System.

Govt of Andhra Pradesh mentioned that the cost of

should be shared by Govt of Telangana if 20 TMC of
of Telangana

11, The water requirements for

12 The representative of

Krishna Delta Modernization
water is to be utilized for Bhima Project. Representative of Gowvt.

vehemently opposed this idea of cost sharing.

13, It was suggested that the water would be regulated at Nagarjuna Sagar
Project duly considering the requirements of its Canal System and requirements
of Krishna Delta System.

Srisailam Reservoir Project
14. - It was noted that there is 5§ TMC reguirement for Chennai Water Su

pply (AP
and TS share) through Telugu Ganga Canal and another 19 TMC requirenllje)l:lt( for
SRBC. It was a‘greed that while making releases for power generation the
committed utilisations for Nagarjuna Sagar and Srisailam Reservoir as mentioned

abovefin the Annexure may be ensured.

Implementation Mechanism

15. A Committee comprising of E-in-Cs of the two States and Me
) mber
Secretary of KRMB would consider the indents raised by the project authorities

b @?\“\\&G ’
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keeping in view of the overall availabiiity of water and requirements raised by the

~——goncerned project 'a'm!'fo'riﬂeS'-'antt'-rnakErecom'ﬁi'én‘datro“r‘i‘fn-'-KF{MBT'-'Fh”ﬁ;‘ecrs&dd

taken by KRMB shall be implemented by the concerned State project authorities.

16. The above mentioned Committee will also regulate the release of water
through K G Canal, Jurala and RDS as mentioned in the Annexure.

17. It was agreed that for current year the quantity of water avéilable after
allocation of 811 TMCwould be shared proportionately. Similarly, the deficit below

811 TMC would also be shared accordingly.

18  The entire arrangements agreed for the current year would be without any
prejudice to the stand of both the States before any forum.

The meeting ended witha vote of thanks to the Chair.

—1 Yo

"
; A.N. Das w@ 6[ 'N 8.K. Joshi
| Secretary, oxt. Principal Secretary, t&CAD
o? Andhra Pradesh Govt. of Telangana

Gf« L. o

sf.( -

* Dr. Amarjit Singh
Additional Secretary
Ministry of WR,RD&GR

i
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LIST OF PARTICIPANTS

From Ministry of Water Resources, RD&GR

Additional Secretary
Commissioner (indus)
Commissioner (Pen.Riv.}

Sr. Joint Commissioner (Pen.Riv.)

1. Dr. Amarjit Singh
2 8h. K Vohra

3. Sh. RK. Pachauri
4. Dr. Naresh Kumar

Participants from KRMB
1. Sh. 8.K.G. Pandit Chairman
2 Sh R.K Gupta Member Secretary

Participants from Govt. of Andhra Pradesh

1, Shri Aditya N.Das Principal Secretary, WRD

2 Shri M. Venkateswara Rao Engineer-in-Chief (Irrigation)
3 Shri D. Rama Krishna Chief Engineer (IS&WR)

4 Sh B.P.Venketeshwaralu  Member, TAC

5 Shri P. Rama Raju Member, TAC

6 Shri P Ramakrishna Murthy ~ SE (1S & WR})

7 Sh. K B. Gangadhar Rao DEE

Participants from Govt. of Telangana

1. 8h. R. VidyaSagar Rao Advisor, Govt. of Telangana
2 8h. S.K Joshi Principal Secretary (I&CAD)
3. Sh. B.Negandra Rao Chisf Engineer (IS & WR)
4. $hV. Ravinder Rao Legal Advisor

2
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Andhra Pradesh & Telangana projects in Krishna Basin

3 Figures In TMC
S. No, Regionwise allocations
As per Rayalase| Coastal [Telapgan| Total
Name of the Project Bnchffm RE?E:“' :ma Andhras a -
Report
1 2 3 [l 5 ) 7 s__!
1 |Specific projects In re ion
1 Krishna Delia 181.20] 152,20 152.20 152.20
2 |Muniyeru Project 3,30 3.0 3.30 3.30
3 |Pakhal lake 2,60  2.60 2.60 2.60
4 |Wyra 3,00 370 370 370
5 |Palair 4.00 4.0 4.00 4,00
6  |Dindi N .50 3,50 3,50
7 [Kumool-Cuddapah Canal 39,50 31.90 3190 11,90
£ |Koilsagar 390 390 3.90 3.90
9 |Tungabhadra Right Bank 29.50| 2950 2950 29.50
Low Level Canal
10 |Tungabhadra Right Bank 32.50| 32.50| 32.50 32,50
High Level Canal Stage-
18U
11 [Rajolibunda Diversion 1590 15.90 1580, 1590
Schems
12 |Bhairavanilippa 490 490] 490 4.90] -
13 |Musi 0.40 240 9.40 9.40
14 |Lankasag 1.00 1.00 1.00 1.00
15 |Vaikuntapuram Pumping 260 200 200 2,00
Scheme
16 [Kotpallivagn 2.00 2.00 200 2.00
17  |Guntir Chennel 400 400 4,00 4.00
18 |Okachettivagu 1.90 1.80 1.90 1.50
19 |Gejuladinne 200 2.00 200 2.00
20 (Jurala 17.84| 17.84 17.84 17.84
21 |Water supply to Twin 390 5.70 5.70 570
cities of Secunderabad and
Hyderabad .
22  [Minor Irrigntion _ 116,26] 111.26| 12.24 987 8915 111.26
Total(I) 486 445) 113.04| 171.37| 160.59] 445.00
11 |Common Projects ’
21 |Magarjunasagar Project 28) 280 174.30 105720 280.00
24 |Snisailam{Evaporation k) 3| 1200 17.000 11.00 13.00
losses)
25  |Chennai city Water 5 1.66 1.67 1.67 5.00
Supply
Total(IT} I kit 318 12.66| 186.97 118,37 318.00

(.

7

)
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/
5. No. Regonwise allocations
. Asper chllnl:nt. Rayalzse| Coasta |Telangan Total
Name of the Proje:t Dachawat| o ema Andbra a
e Report
- 1 2 3 4 5 6 7 8
T [New Projects based on savings & Feturn flows
26 |Srisailam Rigll!Branch 1900 19.00 19.00
Canal
27 |Pulichintala Project 2.00 9,00 9,00
78 |Rajiv {Bhima) Lift 20,00 20.00 20,00
Scheme
7g  [Retrn flows 11.00
Total(111 11.00] 4B.00] 19.00 9.00] 20.00 48.00
=~ Total(I+[1+111) a1 811| 144.70] 367.34] 298.96] 811.00

Hote:

1. The sbove statement is prepared based on the

are made by KWDT-L

2, Hyderabad water supply scheme
{ (.2 TMC from Dindi project,

project and saving of 1
(Govt. of Andhro Pradesh

making reallocations 0
1.0 TMC from Nagarjunasagar
water supply 1o Twin cities.
dated: 5/2/2003).

1. Bhimo Lift Imigation project in M
project(9TMC towards cvaporation l0sses
modernizing the Krishne delta. (CWC approval vide 64

letier oo, 10/27/96-PA(N)/502-550 dt:16-04-96),

4, Srisailam Righ

Bachawat tribunal and & TMC by way
system. (CWC approval vide 581

PA(N) dt: 4° July 1994).

mecting of

Agreement dated 14.4,1976 among the Govt

TMC is shown equally among three

6, The cvaporat
regions.

7. The sllocation of Nagarjunasagar project is
Revised project Estimate 2000 end the evaporation loss is included in proporiion 10

gllocations.

(.

Jocation of the projects for which allozations

wag taken up with consumptive usc of 3.3 TMC by

0.6 TMC from Vikuntapuram 3 A
50 TMC out of 3.9 TMC towards

t Branch Canal was taken up with the return flow of 11 TMC allocate
of savings duc to modernization of K.C. canal

I Dept GO Ms No.l9

ahabubnagar District(20 TMC) and Pulichintala
) are takenup against the savings proposed by

bmesting of the Advisory Committes

d by

the Advisory Commiltee letter no. 16/27/94-

5 5 TMC reallocated towards AP’s comtribution for Chennaj water supply as per the

of AP., Karnatska and Mahsrashira, This 5

regions out of minor irrigation allocations.

ion Joss of 33 TMC for Srissilam reservoir is shown equally among three

shown as per *Nagarjumasagar Project, Third

Yours faithfully,
Sdt- i 18,10.2013
Ctief EngliesntOSD). 15 A WR

For Chisl Enpinsen{CSDYI5 & WR

H
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- Speciol Chief Secretory to Government
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IRRIGATION & C.A.D. DEPARTMENT
Government of Telangana

B-Block (Naith), 6" Figor,

B.R.K.R. Bhavan, T1.5. Secletariat,
Hyderabad - 500 063,

Off: +91 -40-2345 2022, 2345 0406
e-mail: secy-irg@telongana.gov.in

D.O. Lr.No. 6149/ISWR/2018, dated 21.06.2021

Dear d—l/\?w j‘d—’f"/ ;

z\)\‘\

Sub:
Ref:
jﬁ:_
g et [>
ME
N »\%%

¥

I & CAD Dept.- ISWR- Brisk progress of works of Rayalaseema
Pumping System and upgradation of Pothireddypadu Head Regulator,
Banakacharla Compiex to draw 80,000 Cusecs from the foreshore of
Srisailam Reservoir and related works — In violation of NGT order
Dt:24-02-2021 in MA No.06 of OA No.71/2020(SZ) and in violation
of APRA, 2014. — Requesting immediate action to restrain Andhra

Pradesh- Regd.
1) ENC(Irr), Telangana Ltr. No.DCE IV/OT5/AEE18/KRMB/

DPR/2019 Dt:29.01.2020 addressed to KRMB.

2)  G.O.Rt.No0.203 Dt: 05.05.2020 of Andhra Pradesh.

3) Prl Secy, I&CAD, Telangana Ltr No.8121/ISWR/2019
Dt:12.05.2020addressed to KRMB and copy marked to Secy,
DoWR, MoJS.

4)  Prl Secy, I&CAD, Telangana Ltr No.8121/ISWR/2019
Dt:03.06.2020addressed to KRMB.

5}  Hon’ble NGT Order, Dt:29-10-2020 in O.A. No.71 of
2020(SZ)

6)  ENC(Irr), Telangana Lr.No.ENC(I)/DCEIV/OT5/AEE18/
Genl, Vol . XI1/2020, Dt:19-12-2020. addressed to KRMB.

7)  ENC(Gnl), Telangana Lr.No. ENC(GYISWR/DD(K)/NGT/
Vol.V, Dt:18-02-21 addressed to KRMB.

8)  Hon'ble NGT Order, Dt:24-02-2021 in M.A. No.6 0f
2020(SZ) in O.A. No.71 of 2020(S2Z)

9)  ENC(Gnl), Telangana Lr.No.ENC(G)/ISWR/DD(K)/

\ DEE2/NGT/Vol.V, Dt. 20.03.2021 addressed to KRMB.

10)  ENC(Gnl), Telangana Lr.No.ENC(G)/ISWR/DD(K)/
DEE2/NGT/Vol.V, Dt. 09.06.2021, addressed to KRMB.
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Please refer to the series of references cited above requesting the KRM
Board to prevent illegal diversion of Krishna river waters.

As you are aware the Hon’ble NGT(SZ) vide its orders dated 29.10.2020
had directed Andhra Pradesh (AP) government not to go ahead with execution of
Rayalaseema Lift Irrigation Scheme without obtaining prior Environmental
Clearance. However, as the AP govemment was proceeding with construction of
work, in spite of restraint orders by Hon’ble NGT, the applicant in OA 71/2020
filed a Miscellaneous Application before the NGT on 14-12-2020 requesting it to
direct Andhra Pradesh not to proceed with the work. Thereupon Hon’ble NGT vide
its order dated 24.02.2021, directed that

“the Krishnma River Management Board, on the basis of the complaint made
by the Telangana Government in this regard, are at liberty to go into the question
and if it is found that there is any violation of this Tribunal in proceeding with the
matter on the basis of the investigation conducted by them independently, they are
at liberty to take appropriate action against the 4" respondent (AP) in accordance
with law,apart from the applicant to approach this Tribunal at that stage.

The Krishna River Management Board is directed to take appropriate
decision in the application at the earliest.”

Further, the Chief Secretary of Andhra Pradesh submitted before Hon’ble
NGT that they are doing only the preparatory work for DPR investigation but not
the main work. It is pertinent to state that the Tribunal held that “We are now
believing the assertions made by the Chief Secretary that they are only doing the
preliminary investigation for the purpose of preparing DPR..."” In view of the
same, it directed Krishna River Management Board to send a Fact Finding
Committee to ascertain the facts and to take appropriate action against the State, in
case if it is found that there is any violation of its orders by the Andhra Pradesh.

In this connection, the Engineer-in-Chief (General), Telangana vide
reference 9"and 10" cited had requested the Krishna River Management Board to
act on the orders of NGT at the earliest and also to send a Fact Finding Committee
to the project site to ascertain the status on the above subject and to take

appropriate action.
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Now, however, we are constrained to note that the Krishna River
Management Board has failed to ensure that the Hon’ble NGT orders are followed,
as it is reliably learnt that Andhra Pradesh is proceeding briskly with the
construction of above work in utter violation of Tribunal. Pictures depicting the
violation of Hon’ble NGT orders are attached herewith. It is evident from the
pictures attached that by no stretch of imagination can the work going on at the site
be said to be preliminary work required for the preparation of DPR.

We are further constrained to note that there has been no action by the
Krishna River Management Board in sending a Fact Finding Committee as
directed by the Hon’ble NGT.

The Council of Ministers of Telangana who met on 19™ June, 2021
expressed their strong displeasure over the illegal activities of the Andhra Pradesh
government in executing works of the Rayalaseema Lift Irrigation Scheme, in
complete violation of the orders issued by authorities, to divert more than 80,000
cusecs of Krishna waters from Srisailam Reservoir to outside basin, depriving
water to fluoride affected and acute drought prone areas within Krishna basin of

Telangana including Hyderabad drinking water supply.

As per the section-85(8)(d) of Andhra Pradesh Reorganisiation Act, 2014, it
is the responsibility of the Krishna River Management Board to restrain Andhra
Pradesh from proceeding with the illegal construction of Rayalaseema LIS works
and enhancement of Srisailam Right Main Canal and other related works. In line
with the same, the Ministry of Jalashakthi has already directed Andhra Pradesh
Government not to proceed with the project without submitting the Detailed
Project Report before the Krishna River Management Board and getting their

appraisal done,
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I, therefore, once again request you take immediate and effective steps to
stop this illegal activity of the AP government forthwith, and protect the genuine
and legitimate claims of the people of Telangana on Krishna waters.

Enclosures: As stated above O[A
/

sdin )\/cﬁrrw
Yours sincerely,

Shri J Chandrashekhar Iyer,

Chairman, Krishna River Management Board,
5" Floor, Jalasoudha,

Errummanzil,

Hyderabad- 5000082

|6
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URT PR Government of Ingia
o RIfeRT ATy e Ministry of Jal St
k . §tr Jal Shakti
oI Wﬂ_"f.:r&& fawe ok LN Dept. of Waler Resourees,
T HRET ﬁ'HTlT il A River Development & Ganga Rejuvenation
FWN AL gay s U I Krishna River Management Board
u & A, sreryn AN - , Sth Floor, Jalasouwdha, Errum Manzil
TIEH AR, §AHE -4oo ofR ‘-\}‘j:_u e Hyderabad - 500 (182
F.No.02/07/A/2020/KRMB]| 13| 8-132.2 Date: 22.06.2021
To

The Secretary

Water Resources Department
Govt. of Andhra Pradesh
Velagapudi, AP

Sub: Hon'ble NGT, Chennai, Order dated 24.02.2021 in M.A.No 06/2020 in O.A
No.71/2020(SZ) in connection with Rayalaseema Lift scheme - reg.

Ref: Spl. CS, | & CAD Dept., GoTS, D.O. Lr.No.6149/ISWR/2018 dt 21.06.2021
addressed to Chairman, KRMB.

Sir,

As you are aware, Hon'ble NGT while delivering the order in the M.A.
No 06/2020 in O.A. No. 71/2020 (SZ) has observed that

"So under such circumstances, we feel that there is no necessity at this
stage for go into the investigation in this matter and Krishna River
Management Board, on the basis of the complaint made by the Telangana
Govermnment in this reqard, are at liberty to go into the question and if it is
found that there is any violation of direction of this Tribunal in the
proceadings with the matter on the basis of the investigation conducted by
them independentiy, they are at liberty to take appropriate action against
the 4" respondent (GoAP) in accordance with the law apart from the
applicant to approach this tribunal at that stage.”

Hon'ble NGT has further directed KRMB to take appropriate decision in the
application at the earliest.

in order to implement the directions of Hon'kle NGT, Chennai in M.A.
No.08/2020 in O.A.No.71/2020(SZ), KRMB censtituted a team to visit the site of
the proposed Rayalaseema Lift Scheme vide order dated 26.03.2021. The team
was to visit the project site to find out if there is any violation of directions of
Hon'ble NGT's proceedings with the matter.

Accordingly, the Team Leader and Member, KRMB had requested Gavt. of
AP several times to nominate a Noda! Officer and facilitate the visit of the team
to the project site. However, Govt. of AP has so far not facilitated the visit of the
team to the project site citing various reasons,
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Meanwhile, Spl. Chief Secretary, Govt. of Telangana, has vide his D.O. letter
dated 21.06.2021 under reference addressed to Chairman, KRMB, has inter alia
stated that it is reliably learnt that Andhra Pradesh is proceeding briskly with the
construction of the work in the above project in utter violation of the order of the
Hon'ble NGT and in support thereof, has enclosed pictures. A copy of the said

D.Q. letter is enclosed herewith.

In this regard, it is to state that as the visit of team to the project site has so
far not been facilitated by GoAP, KRMB could not ascertain if there are any
violations of the directions of Hon'bie NGT order in the matter.

Under the circumstances, GoAP is directed not to take up the construction of
the above proposed project unless the Detailed Project Report of the project is
submitted and appraised by KRMB/CWC and sanctioned by the Apex Council

as per the provisions of APRA 2014,

This issues with the approval of Chairman, KRMB.

Encl: As above
Yours faithfully,

bk

{H.K.Meena)
Member, KRMB

Copy to:
Engineer-in-Chief (I), Water Resources Department, Govt of Andhra

Pradesh, Vijayawada.

Special Chief Secretary, | & CAD Dept., Govt. of Telangana, BRKR Bhavan,
Hyderabad.

Engineer-in-Chief (Gen.), | & CAD Dept., Govt. of Telangana, Jaisoudha,
Errum Manzil, Hyderabad.

Senior Joint Commissioner (Pen. Riv), Department of Water Resources, RD
& GR, Ministry of Jal Shakti, Room No.107-B, Shastri Bhavan, New Delhi-
110001 atong with a copy of the letter under reference.

2o
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File No.R-19013/1/2020-Pen Riv Section-MOWR

No.R- 19013,/1/2020-Pen Riv MOWR
Government ol India
Ministry of Jal Shakii,
Department of Water Resources, RD & GR,

(Peninsular Rivers Wing)
#ook ok ok :

Room No. 353-C Wing, Krishi Bhawan,
New Delhi - 110001,

Dated the 02nd July, 2021
To
Chairman,
Krishna River Management Board,
Jalasoudha. Errum Manzil,
Iyderabad- 500 082.

Subject: MA No. 06/2020 (SZ) in OA No. 7172020 filed in National Green Tribunal -
reg.
Sir,

[ am directed to refer to letter No. 2/07/A/2021/KRMB/1335-37 dated
29.06.202] regarding above mentioned subject and to say that KRMB may again
tequest the Government of Andhra Pradesh, citing the NGT Order dated 25,06.2021 in
the matter of MA No. 02/2021 in OA No. 71/2020 (SZ) for tacilitating the visit of
team of officers from KRMB & CWC to the project site, o cnable appropriate
reporting to the THon'ble NGT.

The tinal outcome of such request letier may be duly and urgently brought 1o
the notice of Hon'ble NGT thereafier, undey intimation to this Ministry.

Yours faithfully

(Kanchan Bala Hamza)
Under Secretary to Govt. of India
Email: uspenriv-mowr@nic.in/ Tel: 23383059

Signed by Kanchan Bala
Hamza

Dale: 02-07-2021 19:19:1!
Reason: Approved

\
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RARAEK Tovernatent of fndin
wrerfed waterg Ministry of JalShakti
FaEarya, TSN Dept. of Water Resources
faraarr ive ' ’
m&fﬂ River Development & Ganga Rejuvenation
TG INE YN S Krishna River Management Board
qa‘?‘nﬁa ST 5th Floor, Jalasoudha, ErrumManzil
QIEHARIA, #GAIE -Yoool Hyderabad - 500 082
F.No. 2/07/A/2020/KRMB/ 1290 - @ 7 Date: 03.07.2021
To

The Secretary to Government '
Water Resources Department
4™Block, 1% Floor, Room No. 216
A.P. Secretariat, Velagapudi
Guntur District.

Sub:-Hon’ble NGT Orders in M.A.No.06/2020, M.A. N0.02/2021 in
0.A.N0.71/2020(SZ) in connection with the Rayalaseema Lift Scheme

in Andhra Pradesh-Reg.

Ref: i) Order dated 24.02.2021 of Hon’ble NGT in MA No. 06/2020
ii) Order dated 25.6.2021 of Hon’ble NGT in MA No. 02/2021

Sir,

Kind reference is invited to the orders of Hon’ble NGT on the cited
subject matter pertaining to Rayalaseema Lift Scheme. WRD, GoAP was
informed that Chairman, KRMB has constituted a Team vide KRMB Order
dated 26.03.2021 to visit the Rayalaseema Lift Scheme site to ascertain if
there is any violation of directions of the Hon’ble NGT proceedings in the
matter.The composition of the said Team is as under:

S/Shri
1. HarikeshMeena: Member, KRMB Team Leader& Convenor
2. D.M.Raipure:Member Secretary, KRMB Member
3. L.B.Muanthang:Member(Power),KRMB Member
4, P.Devender Rao :Director,KGBO,CWC Member

The undersigned had requested Govt. of AP, vide letters dated 31.03.2021
and 12.04.2021 to facilitate visit of the above Team to the Scheme site.
However, the same was not facilitated by the Govt. of AP citing various

reasons.

\ 2
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In pursuance of Hon’ble NGT Order dated 25.06.2021 in the matter of M.A
No. 02/2021 in O.A. No. 71/2020 (SZ), Ministry of Jal Shakti has directed
Krishna River Management Board vide letter dated 02 July 2021 that KRMB
may again request Government of Andhra Pradesh for facilitating the visit to
Rayalaseema Lift Scheme (RLS) to enable KRMB for appropriate reporting to
the Hon’ble NGT before the next date of hearing.A copy of the said letter is

enclosed herewith.

KRMB would like to inform you that the above Team proposes to visit the
Rayalaseema Lift Scheme site during 6"-7"uly,2021. In this context it is
requested that an officer not below the rank of Chief Engineer, well
conversant with the above Scheme may be nominated as Nodal Officer to
facilitate the visit of the team and intimate to the undersigned on top priority.
It is also requested to keep ready all relevant documents/drawings of the
Scheme as requested vide Letter dated 21.04.2021 for handing over to the

Team at the start of the visit.

it is further requested that all requisite arrangements for smooth and safe
visit of the team to the Scheme site may be ensured by WRD, GOAP.

Yours faithfuily,

|/
Encl: As above [/ 4//-(/1.[

4 / o/t
7 (H.K.Meena)

Team Leader and Convenor

Copy for information and necessary action to:

1.Engineer-in-Chief (I), Water Resources Department, Govt. of Andhra
Pradesh, Vijayawada,Krishna (Dist).

2.Chief Engineer, Projects, WRD, GoAP, Kurnool .
3.Senior Joint Commissioner (Pen.Riv.), DOWR,RD&GR, Ministry of jal Shakti,

New Delhi for information with ref. to MolS letter dated02.07.2021.
4. AllMembers of the Team.

Ly
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GOVERNMENT OF ANDHRA PRADESH
WATER RESOURCES (IS.EA)DEPARTMENT

Letter No. 15691/IS.EA/2014 Dated: 5-7-2021

From:

The Secretary to Government,
Water Resources Department,
Block -4,1* Floor, A.P. Secretariat,
Velagapudi, Amaravathi -522237.

To

The Member Secretary,

Krishna River Management Board,
5™floor,Jalasoudha,

Errum Manzil, Hyderabad.

Sir,

Sub:|Visit by a team of KRMB and CWC officials to the proposed project
location of Rayalaseema Lift Scheme (RLS) in connection with NGT
Order in M.A. No.06/2020 in O.A.N0.71/2020(S2) - Reg.

1. |GOAP Lr No.15692/1S-EA/2014 Dt 18-4-2021 addressed to
Member Secretary, KRMB.

2. IMOJS, Govt of India letter dt.22-6-2021 addressed to KRMB.
3. |KRMB Letter No.2/07/2020/KRMB/1390-97 Dt.3-7-2021.

Ref:

Wi

In the reference 1%cited, it is was already requested several times to start
with the inspection of unauthorized projects of Telangana which are in the advanced
stage of execution and the State of Andhra Pradesh was the first to complain the

same.

But disregarding our requests, the KRMB is time and again proposing site visit
of Rayalaseema Lift Scheme where only investigation work is going on for
preparation of DPR as per the directions of the NGTOrder in M.A. No.06/2020 in
0.A.N0.71/2020(SZ).

Further the Government of India [n its letter 2™ cited requested that the matter
may be taken up in the KRMB Board Meeting to resolve the issue amicably, as it
involves interests of the successor States of Telangana and Andhra Pradesh.
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Hence taking the above facts in to consideration, it is requested to convene a
KRMB Board meeting to have a comprehensive discussion and taking policy
decisions on all the contentious issues.

Therefore the proposed site visit to Ralayaseema Lift Scheme on 8-7th of
July, 2021 may be deferred till Board meeting is conducted and a decision is taken
all relevant issues which include unauthorized projects of Telangana.

Yours faithfully,
SYAMALA RAO JAMJAM
SECRETARY TO GOVERNMENT

wymbl
Joint Secretary to Govt.

Water Resources Department
A.P. Secretariat, Hyderabad.

2g..
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